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attong/Defleiencies recoived: 1c 3phcdblc a”
i 5§ quch documcm ha&f. placed at the Lnd of the Mmutu; in ummngj suml o:dcu, -
” : ,dppl:mnt/oompdny may. g,( {hrotigh the same and respond accordingly. S

Similar ly, a scanncd copy of the blan} k Standard Deficiency Format, which may find a refeionce in NC
" decisions, ‘has also been ‘attached {h the. end. This may also be 1cfcm,d to by thc mnu,mcd
applicant/company and may be 1c,spond(,d cwwxdmgjly :

iv.. The Norms Comm;‘dcc has taken decision only with respect to technical dspco’t/wastage noms. WhllC'
o ‘mdccmmg the* applications, RAS should. chicck that the applicant has fulfilled”all requirements as -

. prescribed in policy/procedure meludmg3 Lhost, in Policy Circutars 1squcd from llmc to time or dny
~ather provisions under FIP/HBP for BODC, .
v Wherever the Committee has ﬁmd Nors, Uic concerned RA may cnsure that AA is issued on the ~

.":wasm 'cs/c:{msumpu()n as tatified by the. (_o*nnmuu, or as per wast%u c,lcumod in. thc, dppilcdtzon,-ﬂ.

LM(,CJLII]}J No, (1/81 of - N01ms3 lTllTllﬁ.LL II f{)r th yual 2020 2](011&,11%1“)/ schcdulcd fot
04 20&0) held. on 08 0/3 2020 through VldCG Cont ucmmg,undu the Chairmanship of Shri R. P, Goyal, -
_;ddxtlondl Duuutm (mmral OLF OLeipn. Trade {0 consider the following applications for ratification of ~
oS i in respect nfdd\fdmc, authorizations undu Dufy Exemption Scf eme (lepicx 4) of Foreign Trade
P I’ oliey 2015 207 “The followmgj mcmbus were pzcscm in the meeting:- S

. N‘ m_{: &Dcs:gndtlon o

o mi'mq‘:,‘G'NI_J'MBI?;R /81-ALCE 020 O TING DATE: 01‘."04-'.2{)2_0_

M"r'ty' Nemo: MERSEN ‘Mot No/Dato: 1/81-ALC2/2020 Statis:
NDIAPVTIAD © 01.04.2020 " IDeferred
A, A ¥ 11(: A I,1(. N(}/Ddic 0710 )842/1 'Action by":
07/241040/00087/AM] 6 25, 062015 " Applicant

on

duc,d 111@ CE8e a8 pu th@ d,;_,undd and nou,d thdt thc hd]d Lopy 01




""E‘Ci{séﬁﬁfiéiﬁ/i%{,}s11”’”f;f”* " arty Name: SAKAR  Me

| Anczans 0 INDUSTRIESLIMITED AL 212020 orr

P IR - O 01.04.2020

HQFle CRLAwETT T gl,ic.Nc/Da-te.;()sio13_5709 fon
01/81/050/0103 /AMIY/ 0824/040/00108/AMI6/ 21072015 pplicant

> ' 01/8]/050/01035/AM19/ : 404/24/040/001]2//\1\/116/ 0. 08 2015

20 122019 followcd by a reminder on 31.03.2020. IIowwu no 1:11"01111&[1011 has bu,n zc,celv
‘Hence, the Committee detided to wait for the complete sct of appllc:ﬂlon ' S
"The case stands deferred.

| CaseNo.25/14/81-  Party Name: SHERA  Meet No/Date: /81~ Status:

. 1ALC2/2018 - INERGY PVT.LTD. ALC2/2020 . _.Deferred

j 01.04.2020 ‘ TR
IIQlllc ) M_ - ERIAWlllc S [,,ic.No/Date_:B_1-604:7931 ')i;{px()ii‘l)y | .,
L0178 i/050/00743/AM19/ " 13/24/0/10/00002//\\/11(/ 17.07. 20]5 o Apphu:mt '

2 ])(,(,1\1011 The C()mmlttc,(, considered the casc as pu the dgcndd and- nolcd {fiat-the-hard? COpyY of
!dpphudtlon has: not yet been reccived from the applicant and in this regard, an email was. sention,
e23 12,2019 followed by a reminder on 31.03.2020. However, no ififormation hdS bccn 1LLClVCd yut
IIcmc the C(}mmlﬁcc decided o wa;t for thc, compicto set of dpphcdtzon S

The case: qtcl,ndsdcfcncd N ' L e e e

seNo.312/14/81- - Party Name: SAKAR © Moet No/Date: /81— Statust | -

AL 212018 INDUSLRILQIIMIILD CUALC22020- . Defered 0T

§ ' | _ VLO4.2020. o T
MQ File Co RIAlllc ‘ LicNo/Date: 0810135708 \Action by
“01/81/050/01030/AM19/  |:08/24/040/( COLIO/AMI6/ 21072015 o Appllbdm

3 Decision: The Committce LOllSldClLd the case as pcx the agunda and noicd that the hard copy of
*dppll(,dtlon has not yet been received from the applicait and in this regard, an email was sent on
23.12.2019 followed by-a reminder on 31.03.2020. However, no information®has been 1c,c,(,1vcd vet,
’chc,c the Committec decided to wait for the LO]leCtL set of application.

!
i
|
i

lhc case. stdnds dcfulcd

’4 J)Luamn The Committce considered the case as per the doc,ndd and notud that the mrd Copy of

adpplmauon has mot ‘yet been regeived rom the dpphcdnt and in this regard, ah email was Seitl ofke |y v s .

5 23.12.2019 followed by e remindesd-on 31.03.2020; However, no mfoumtmn hd‘i bcc,n mu.wcd yct T

' IIcncc the (,ommlncc dcmdc,d to walt Fol the complotu sc,‘L of dppllCcLllOll B

E i v K ,' ;o ‘ e L : ‘.:‘
{ihc case stan;is defcrred,, S S . o .!.‘

| [Case Noai3l7 + IParty Narme: VOLEX . MeetNof ate: 1/81-
;%AL(“Z/ZOIS ~ INTERCONNECT (INDIA) ALC2020
o o pvnum. | 01.04.2020

e "anme T AT T Lic.No/Date:04101 6089 !A_

l)u,lsmn lhc ( onnmﬁcc consldum ‘Lhc casc' as per thc, dgac,nd

"%2 |“Ragé47' - Mindtes ofrvleetmp No. ()1)/81 of NC-2 held on {)8 04, 2070
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dpplicdtioﬁ fas not yet been reccived from the dﬁfﬁlicdn‘a and in 1111916gdrdc11; ‘email was sent on.
23.12.2019 foliowed by a reminder on 30.03.2020, However, no information has been received yet
Hence, the Commitiee decided to wait for the complete set of application.

The CdS(v 5td.11ds dc,ferr(,d

ICase No.:318/14/81- Party Neme: GOLDSTONE  :Meet No/Date: 1/81- Status:

ALC2/2018 |INFRATECH LIMITED IALC2/2020 Deferred
01.04.2020 |

IHQ File '”“'”?RIA Tile i No/Date:0910062464 | Aumn by :

01/81/050/01036/AM19/  :09/24/040/00279/AM16/  |11.08.2015 | Applicant

fDecisi()n: The Committee considered the case as per agenda and noted that a deficiency letter see ‘
certain information as raised by Consultant (TEC-1) was sent to the applicant on 27.01.2020.
However, no reply has been received yet. Therefore, the Committee decided to remind the applicant
}'For furnishing the requisite information.

The case stands deferred.

[Case No.:322/14/81- [Party Name: STERA . Meot No/Date:1/81-  Status: |
ALC2/2018 | ALC2/2020 Deferred |
, IPRIVATE LIMITED 01.04.2020 | |
HQ TFile iRLA File [Lic.No/Date:0410160911 [Action by :

“01/81/050/01040/AM19/  :04/24/040/00113/AM16/  [13.08.2015 Applicant

Decision: The Committee considered the case as per the agenda and noted that the “hard copy of"
application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019 followed by a reminder on 30.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application. :

The case stands deferred.

Case No.:46/14/81-  Party Name: SHERA  [Mect No/Date:1/81- IStatus:
- IALC2/2018 ;ML TAL PVT.LTD, f/\LCZ/ZOZ() jAppr()ved
B 101.04.2020 |
HQ Filo RLA File i} ic.No/Date: 1310047951

:01/81/050/00764/AM19/ :13/24/040/00019/AM 16/ i14.08.2015

Decision: The Committee considered the case dsper agenda and noted hard bopy of apphcatlon has not
yet been received from the applicant and in this regard, an email was sent on 23.12.2019 followed by a
reminder on 31.03.2020. However, Consultant (SKB) furnished the comments based on agenda. After

due deliberation, the Committee decided to fix the ad-hoc norms as under:
ITCHS o .Sl | rrcHs . Recommended
Code Export lem Quaniity No. | Code Import Item Quantity
74072120 composition of Brass | 50000.000 | 74040012 Copper exnort and
as 58% Copper, 39% | Kgs Scrap impo o
Zine and 3% Lead) | p .
e I R _products NG

3
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. |RA concerned may take suitable consequential action accordingly.

101 Kg/Kg |
content in both |:
2 79011200 | Zinc Ingots | export and
import
products
* 1.01 Kg/Kg
content in both
3 78011000 | Lead export and
| import
; products
RA concerned may take suitable consequential action accordingly.
| iCase No.:323/14/81- iParty Name: TRAFOMEC ‘Meet No/Date:1/81- iStatus:
ALC2/2018 {INDIA PVT. LTD. ALC2/2020 Deferred
{ % 01.04.2020 ;
 [HQ File IRLA File Lic.No/Date:0710108750 Action by :
9 :01/81/050/0104 1/AM 19/ i:07/24/040/00190/AM16/ 121.09.2015 IDHI

Decision: The Committec considered the case as per agenda and noted that the applicant’s reply was
sent to DHI on 13.02.2020 for examination of the case. Hewever, no comments have been received
yet. Therefore, the Committee decided to remind DHI for expediting the comments.

{The case stands deferred.

| |Case No.:34/14/81-  Party Name: ARFIN INDIA Meet No/Date; 1/81- Status:
- ALC2/2018 ‘ELIMITED ALC2/2020 Deferred
! ) 01.04.2020 i .
| {BQFile RLA File [Lic.No/Date:08 10136182 |Action by ; |
P [01/81/050/00752/AMI9/  :08/24/040/00218/AM | 6/ 106.10.2015 Applicant |
10 Decision: The Committee considered the case as per agcnda and noted hard copy of application has
not yet been received from the applicant and in this regard, an email was sent on 23.12.2019 followed |

(by a reminder on 31.03.2020. However, Consultant {SKB) furnished the comments based on agenda. |
After due deliberation, the Committee decided to wait for hard copy of application to find out;
Aluminium content in import item. |

The case stands deferred.

| [CaseNo.76/14/81- Party Neme: FCTOEN  Meet No/Date: 1/81- lStatus: |
| ALC22018 CONNECTORS LIMITED  |ALC2/2020 \Approved
P 01.04.2020 ! i

HQ File IRLA File Lic.No/Date:1010059350 |
11 F01/81/050/00794/AM19/  10/24/040/00090/AM 16/ 130.12.2015

1gl)ccision: The Committee considered the case as per age'h'da and decided to fix the ad-hoc norms dS'
per written comments given by MeitY vide . No. W~41/3/2020-IPHW-MeitY dated 18.03.2020.
I((Copy enclosed) : ,
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| [Case No.:9/14/81-AT.C2/2018 [Party Name: ISONS Meet No/Date: /81~ Status;

FOUNDRY PVT. LTD. ALC2/2020 Deferred
| 01.04.2020 |
'HQ File ~ [RLA File Lic.No/Date:3 110065856 ‘Mgtion by :

:01/81/050/00727/AM 19/ | 31/83/040/00141/AM16/ 08.01.2016 Applicant

12 Decision: The Committee considered the case as pcr the dgendd and noled that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019 followed by a reminder on 31.03.2020. However, ne information has been received yet.
Hence, the Committee decided to wait for the complete set of application.

E
t
F
[

The case stands deforred.

|Case No.:353/14/81-  [Party Name: POWER Mect No/Date:1/81-  Status:
ALC2/2018 (CONTROL EQUIPMENTS  |ALC2/2020 Deferred
| 01.04.2020
HQ File RLA File Lic.No/Date: 071(}109325 Aalon by :
01/81/050/01071/AM19/  [:07/24/040/00359/AM16/  129.01.2016 Applicant

13 [Decision: The Committee wrmdued the case as per the agenda and noted that the hard copy of
application has not yet been reccived from the applicant and in this regard, an email was sent on,
20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet. |
Hence, the Committee decided to wait for the complete set of application.

The case stands deferred.

" [Case No.:354/14/81- !Pdrty Name: POWER Mect No/Date: 1/81-  Status:
ALC2/2018 CONTROL EQUIPMENTS  ALC2/2020 Deferred
; 01.04.2020
HQ File IRLA File ILic.No/Date:0710109326 Actmn by :
101/81/050/01072/AM19/ 07/24/040/00364/AM16/  29.01.2016 Applicant

M ecision: The Committec considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on:
20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application.

The case smnds dcfcucd

Case No.:355/14/81- Party Name: KRISAM " Meet No/Date:1/81-  Status:
ALC2/2018 AUTOMATION PVT. LTD. AlC2/2020 !Defcrred
; 101.04.2020 !
HQ File RLA File Lic.No/Date:0710109343 iAction by :
01/81/050/01073//\1\41)/ :07/24/040/00369/AM 16/ 103.02.2016 Apphccmt
EIS Decision: The Committee considered the case as per the agenda and noted that the hard copy of

application has net yet been received from the applicant and in this regard, an email was sent on
20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application.

The case stands deferred.

JFA

SHOBATFG
actor Gesioral of Forsign T2t
5 | Page 47 Minutes of Meeting No. 01/81 of NC-2 held on 08. 04%% rﬁt‘ér ;Z;:f::ﬁf i




16 Decision: The Committee considered the case as per the agenda and noted that the hard copy of

Case No.:344/14/81- %P;cu“ty Name: DC AUTO Meet No/Date:1/81- fSt‘atus:
ALC2/2018 éPARTS PVT.LTD. ALC2/2020 Deferred
§ 101.04.2020 i
HQ File IRLA File Lic.No/Date:071 0109432 EAdmn by :
:01/81/050/01062/AM 19/ J :07/24/040/00313/AM 16/ 23.02.2016 |App1:Lc1m

application has not yet been received from the applicant and in this regard, an email was sent on
20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.

Hence, the Committee decided to wait for the complete set of application.

The case stands deferred.

 [Case No.:359/14/81- Party Name: AMC © Meet No/Date:1/81- [Status:
ALC2/2018 [COOKWARE (INDIA) ALC2/2020 iDeferred
%PVI LTD. 01.04.2020
IHQ File IRLA Tile ~ [Lic.No/Date:0710109555 'Acuon by :
:01/81/050/01077/AM19/ f 07/24/040/00409/AM16/ ‘22 03.2016 Applicant

7D ecision: The Committee considered the case as per agenda and noted that a dcﬁc,lc,nc,y Jetter seckmg

certain information as raised by DPIIT was sent to the applicant on 27.01.2020. However, no reply has
been received yet. Therefore, the Committee decided to remind the applicant for furnishing the
requisite information.

The case stands deferred.

18 123.12.2019 followed by a reminder on 31.03.2020. However, on the advice of Consultant (SKB), the
‘Committee decided to seek from the applicant to furnish the following information along with

6 | Page 47 Minutes of Meeting No. 01/81 of NC-2 held on 08.04 '?;%%%:“ﬁ' o

Case No.:11/14/81- Party Name: GALLANTT ~ [Meet No/Date:1/81- 'Status:
ALC2/2018 IMETAL LTD. ALC2/2020 11)eferred
| | 101.04.2020
HQ File ~ RLAFile lLu, No/Date:3710002634 Action by :
[01/81/050/00729/AM19/  |:37/24/040/00009/AML6/  104.05.2016 Applicant

Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on

.complete set of application:

1. What is the ratio of sponge iron and steel scrap in the charge mix?
2. How much quantity of Ferro Manganese and Ferro Silicon are being used for maintaining
percentage of Mn& Si in the export product?

The case stdnds dcfcz rcd

Case No.:12/14/81~ * Party Name: GALLANTT  |Mest No/Date:1/81-  Status:

ALC2/2018 METAL LTD. ALC2/2020 Deferred
19 01.04.2020

HQ File RLA File Lic.No/Date: 3710002636 {Action by :

:01/81/050/00730/AM19/ §:37/24/{)40/00011/AM16/ ‘04 05.2016

i

Apphgam ;
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Decision: The Committee considered the case as per the agenda and noted that the hard copy of

Decision: The Commitice considered the case as pu the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019 followed by a reminder on 31.03.2020. However, on the advice of Consultant (SKB), the
Committee decided to seek from the applicant to furnish the following information along with
complete set of application:

1. What is the ratio of sponge iron and steel scrap in the charge mix? :
2. How much quantity of Ferro Manganese and Ferro Silicon are being used for maintaining
percentage of Mn& Si in the export produet?

The case stands deferred.

Case No.:13/14/81- [Party Name: GALLANTT  Mect No/Date:1/81-  [Status:

ALC2/2018 'METAL LTD. ALC2/2020 éneferred
01.04.2020

HQ File }RI A Tile Lic.No/Date:3710002637 (Action by :

01/81/050/0{)731//\1\/[19/ 37/),4/040/00012/AM16/ Apph(,a.nt

dpphcailon hds not yet bc,en recelved from 1hL dppllcant dﬂd in this regdrd an emall was sent on"
23.12.2019 followed by a reminder on 31.03.2020. However, on the advice of Consultant (SK1B), the
Committee decided ic seek from the applicant to furnish the following information along with
complete set of application:

1. 'What is the ratio of sponge iron and steel scrap in the charge mix?
2. How much quantity of Ferro Manganese and Ferro Silicon are being used for maintaining
percentage of Mné& Si in the export product?

The case stands deferred.

" [Case No.:14/14/81-  |Party Name: GALLANTT  Meet No/Date:1/81- Status:
ALC2/2018 IMETAL LTD. ALC2/2020 gDci‘erred
| 01.04.2020 .
HQ File RLATFile  Lie.No/Date:3710002638 IAumn by :

:01/81/050/00732/AM19/ |:37/24/040/00013/AM 16/ 504 05.2016 !Apphodnt

application has not yet been received from the applicant and in this regard, an email was sent on:
23.12.2019 followed by a reminder on 31.03.2020. However, on the advice of Consultant (SKB), the
Committee decided to seek from the applicant to furnish the following information along with
complete set of application: ‘

1. What is the ratio of sponge iron and steel scrap in the charge mix?
2. How much gquantity of Ferro Manganese and Ferro Silicon are being used for maintaining
percentage of Mund& Si in the export product?

I hc case sldnds deferred.

Siaielale! '| f orcigh
o Gan’*ra OF O,
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Direciorale (c
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Case No.:15/14/81- [Party Name: GALLANTT ~ Meet No/Date:1/81-

37/24f040/00014/AM16/ 04.05.2016 Apph(,cmt

:01/81/050/00733/AM19/

Decision: The Committee CODSldcl ed the case as per the agendd and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019 followed by a reminder on 31.03.2020. However, on the advice of Consultant (SKB), the
Committee decided to seek from the applicant to furnish the following information along with
complete set of application:

ALC2/2018 | IMETAL LTD. ALC2/2020 Deferred
| 01.04.2020 |

HQ File RLA File | [Lic.No/Date:3710002639 | Action by :
i

1. 'What is the ratio of sponge iron and steel scrap in the charge mix? ;
2. How much quantity of Ferro Manganese and Ferro Silicon arc being used for maintaining |
percentage of Mné& Si in the export product?

The case stands deferred.

23

8 |

{Case No.:17/14/81- Pdlty Name: GALLANTT (Moot No/Date:1/§1-  |Status:
ALC2/2018 METAL LTD. IALC2/2020 [Deferred
| 101.04.2020 |
HQ File |RLA File Lic.No/Date:3710002642 {ALlI(m by
£01/81/050/00735/AM19/  |:37/04/040/00008/AM16/  123.05.2016 |Applicant

Decision: The Committee consldc,rcd the case as per the dgonda and noted that the hard Lopy of
application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019 followed by a reminder on 31.03.2020. However, on the advice of Consultant (SKB), the
Committee decided to seek from the applicant to furnish the following information along with
complete set of application:

1. What is the ratio of sponge iron and steel scrap in the charge mix?
2. How much quantity of Ferro Manganese and Ferro Silicon are being used for maintaining
percentage of Mn& $i in the export product?

l“h(, case qia.ud&. def em.,d

Case No.:19/14/81- " [Party Name: AMC Meet No/Date:1/81-  {Status:
ALC2/2018 ICOOKWARE {INIDIA) ALC2/2020 il)Lfered

_PVT.LID. ‘01 04.2020 ‘

HQ File RLA File ‘Llc No/Date:0710109940 Actlon by :
01/81/050/00737//\1\/.[19/ 07/24/040/00047/AM1 7/ 114, 06 2016 Appllcdl’lt

ueﬂam mformaho;t as 1a1scd by DPII F Was sc,m to the apphcant on 27.01.2020. Ilowwel 1o reply hd%é
been received yet. Therefore, the Committee decided to remind the applicant for furnishing the
requisite information.

The case qlcmds doferred

Page 47 Minutes of Meeting No. 01/81 of NC-2 hé!d on 08.04.2020 ;




Case No.:42/14/81-  [Parly Name: AMC Meet No/Date:1/81-  Status:

ALC2/2018 COOKWARE (INDIA) ‘ALCZ/ZOZO IDeferred
|PVT LTD 01.04.2020

HQ File “[RLA File Llc No/Date:0710110268 | A(J.l(m by

:01/81/050/00760/AM 19/ r 07/24/040/00134/AM 17/ 17.08.2016 ‘Apphcant

25 Deeision: The Committee considered the case as per agenda and noted that a defi c1ency letter scakmg
certain information as raised by DPIIT was sent to the applicant on 27.01.2020. However, no reply has
been received yet. Therefore, the Committee decided to remind the applicant for furnishing the
requisite information. '

ﬂ hc case stands dc,fuxed

1 '

" |Case No.:150/14/81-  [Party Name: AMC ~ Meet No/Date: 1/81- Status:
ALC2/2018 COOKWARE (INDIA) ALC2/2020 Deferred
IPVT.LTD. 01.04.2020 :
HQ File RLA File Lic.No/Date:0710110362 |Action by :
:01/81/050/00868/AM19/ :07/24/040/00176/AM17/  02.09.2016 Applicant

f=)

26 Pecision: ‘The Committee considered the case as per agenda and noted that a deficiency letter sockmg
certain information as raised by DPIIT was sent to the applicant on 27.01.2020. However, no reply has .
been received yet. Therefore, the Committee decided to remind the applicant for furnishing the
requisite information.

The case stands deferred.

. |Case No.:151/14/81- ~ [Party Name: LDSQUARE  Meet No/Date:1/81-  |Status:
| ALC2/2018 TECHNOLOGIES INDIA  ALC2/2020 Deferred
. PRIVATE LIMITED 01.04.2020 |
HQ File IRLA File Lic.No/Date:0710110363 _Acllon by :
:01/81/050/00869/AM19/  :07/24/040/00177/AML7/  02.09.2016 Applicant

27 Decision: The Committee considered the case as per the dgenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application.

1
£
| [The case stands deferred.

| iCase No:172/14/81- Party Name: GAYATRI Meel No/Date:1/81- Status:
ALC2/2018 \BATTERIES PRIVATE (ALC2/2020 gneferred
| ILIMITED 01.04,2020
HQ File IRLA File "ILic.No/Date:0710110561 Action by :
:01/81/050/00800/AM 9/ [07/24/040/00221/AMLT/  24.10.2016 Applicant

28 Decision: The Committee considered the case as per the agondd and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yc,t
Hence, the Committee decided to wait for the complete set of application.

{The case stands deferred.
Dy, Dirgctor Lonorai of Fi He| ':rz':iie
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L Case No.:33/14/81- Party Name: DIANA iMeet No/Date:1/81- ‘Status:

29

ALC2/2018 IMETALS ALC2/2020 1I)eferred
; 101.04.2020
HQ File IRLA File Lic:No/Date:0410162477 Action by :

:01/81/050/00751/AM19/ g'04,’24/040/00] 3(/AM17/ 108.11.2016 Apphcam

Decision: The Committee considered the case as per the agenda and noted that the hard copy of !
application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019 followed by a reminder on 30.03.2020. However, no information has been received vet,
Hence, the Committee decided to wait for the complete set of application.

The case stands deferred.

i

Casc No.:184/14/81-  Party Name: AMC Meet No/Date:1/81-  Status:

ALC2/2018 {COOKWARE (INDIA) iAL(‘2/2020 Deferred
IPVT.LTD. 101.04.2020 |

HO File " IRLA File ILic.No/Date:0710110630 [Action by : |

:01/81/050/00902/AM19/ l :07/24/040/0023 8/AM17/ 09 11.2016 'Appllbdni

30

Decision: The Committee considered the case as per agenda and noted that a deficiency letter secking
certain information as raised by DPIIT was sent to the applicant on 27.01.2020. However, no reply has
been received yet. Therefore, the Commitiee decided to remind the applicant for fumishing the
requisite information.

The case stands deferred.

CaseNo.:193/14/81-  Party Name: SUNSHINE | Mect No/Date: /81~ [Status:
HALC2/2018 §EXTRUSIONS INDIA P. ALC2/2020 gDeferred
LTD. 01.04.2020
HQ File RLA File LIC No/Date:0710110703 \Actlon by
:01/81/050/00911/AM19/ f 07/24/040/00258/AM17/ 29.11.2016 \/\ppllc:dm :
31

Decision: The Committee considered the case as pur the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application.

The case stands deferred.

| 1(“a'ie No.:131/14/81- .%Party Name: FCI OEN Meet No/Date: 1/81- iStdtus
ALC2/2018 CONNECTORS LIMITED  |ALC2/2020 prprovcd
i 101.04.2020
HQ File ~ RLAFile ” Lic.No/Date: 101005)668
321 :01/81/050/00849/AM 19/ i 10/24/040/00084/AM17/ 319 12.2016

10

RA concerned may take suitable consequential action accordingly.

Decision: The Committee c()n51del ed the case as per dgu’ldd and decided to fix the ad-hoc norms as

iper written comments given by MeitY vide F. No. W-41/7/2020-IPHW-MeitY dated 19.03.2020.
{(Copy enclosed)
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““““““ Case No.:345/14/81-  [Party Name: AMC Meet No/Date:1/81-  |Status:
ALC2/2018 COOKWARE (INDIA) ALC2/2020 Deferred
PVT.LTD. 01.04.2020
HQ File IRLAFile  [LicNo/Date:0710110836 |Action by :
01/81/050/01063/!\1\419/ I 07/24/040/00313/AM17/ 23.12.2016 Applicant
33 [Decision: The Committee cons1delcd the case as pcr dgmdd and noted that a deficiency letter seeking ;
certain information as raised by DPIT was sent to the applicant on 27.01.2020. However, no reply has!
been received yet. Therefore, the Committee decided to remind the applicant for fLirmshmg the
requisite information.
The case stands deferred.
[CaseN0.:347/14/81- [Party Name: TRAFOMEC ~ Meet No/Date:1/81-  |Status:
i IALC2/2018 INDIA PVT. LTD. JAI C2/2020 Deferred
01.04.2020 ‘
HQ File IRLA File Llc No/Date:0710110958 Achon by
4! 01/81/050/01065//\1\/119/ 07/24/040/00329/AM 17/ 112.01.2017 DHI 7
Decision: The Committee considered the case as per dgcndd and noted that the applicant’s reply was|
sent to DHI on 13.02.2020 for examination of the case. However, no comments have been received
yet. Therefore, the Committee decided to remind DHI for expediting the comments.
The case stands deferred.
 |Case No.:107/14/81- Party Name: CHINA STEEL  Meet No/Date: I/Snim—mm‘Statusm
ALLC2/2018 CORPORATION INDIA ALC2/2020 %Approved
| PRIVATE LIMITED 01.04.2020
HQFile RLA File "~ LicNo/Date:34] 0042905
:01/81/050/00825/AM 19/ :34/24/040/00273/AM 17/ 01.02.2017 :
Decision: The Committee considered the case as per agenda and noted the comments given by
35 |Consultant {SKB). The Committee also noted that earlier similar cases were approved with 1.5%
wastage on the recommendation of MoS. Therefore, the Committee decided to fix the ad-hoc norms
on repeat basis as approved for AA No. 3410043636 dated 14.11.2017 in NC-2 M. No. 05/81 dated
12.06.2019 @ 1.5% wastage on the recommendation of the representative of MoS with the condition
that the thickness and grade of import and export items to match.
RA c,orlc,unc,d may take suitable consequential action accordingly.
o 'Pdrty e T Me{,t R :é{aius -
ALC2/2018 COOKWARE (INDJA) ALC2/2020 f])eferred
PVT. LTD 01.04.2020
HO File IRLA File - [Lic.No/Date:0710111078 'Aumn by :
36 :01/81/050/01067/AM19/ :07/24/040/00315/AM17/ 06 02.2017 Apphcant
{Decision: The Commitiee considered the case as per agenda and noted that a deﬁcwncy letter scckmg
certain information as raised by DPIT was sent to the applicant on 27.01.2020. However, no reply has
been received yet. Therefore, the Committee decided to remind the applicant for furnishing the
requisite information. :
‘The case stands deferred.
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. Case No.:357/14/81— }PartyNdme AMC %Meet No/Date: 1/81- i;'_St.atlw:

ALC2/2018 [COOKWARE (INDIA) ‘AIJ(“2/2020 : él)eferred

g PVTLTD. 01 04.2020 .

HQ File !RLA File Lic.No/Date: 0710111264 Aatwn by :
37 01/81/050/01075/AM]9/ i 07/24/040/00383/!\1\/117/ 09.03.2017 Applmdm

Decision: The Committee oonmdcred the case as per dgcnda and noted that a dcﬁucm,y letter secking
certain information as raised by DPIIT was sent to the applicant on 27.01.2020. Howevet, no reply has
been received yet. Therefore, the Committee decided to remind the applicant for furnishing the
requisite information.

The case stands deferred.

""""""""" Case No.:44/14/81- [Party Name: VELOX Meet No/Date:1/81- Status:
ALC2/2018 IAUTOMATION PRIVATE ~ ALC2/2020 ' él)eferred
ILIMITED 01.04.2020
HQ File IRLA File o hm, No/Date:5210042215 Actmn by :
3g 01/81/050/00762/AM19/  [:52/24/040/00085/AM17/ 15.03.2017 Applicant

Decision: The Committee considered the case as per the agcndd and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
23.,12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application.

The case stands deferred.

| [Case No.:LIS/14/81- Party Name: CHINA STEEL  Meet No/Date: /81~ Status: |
. |ALC2/2018 CORPORATION INDTA ALC2/2020 Approved |
IPRIVATE LIMITED 01.04.2020 | ;

HQ File im A File Lic.No/Date:341004308

:01/81/050/00833/AM 19/ 34/24/04()/00378/AM17/ 130.03.2017 i

I e i

| Decision: The Committee considered the case as per agt,nda, and noted the comments gwen by
39 IConsultant (SKB). The Committee also noted that earlier similar cases were approved @ 1.5%
wastage on the recommendation of MoS. Therefore, the Committee decided to fix the ad-hoc norms
on repeat basis as approved for AA No. 3410043636 dated 14.11.2017 in NC-2 M. No. 05/81 dated
12.06.2019 @ 1.5% wastage on the recommendation of the representative of MoS with the condition
that the thickness and grade of import and export items to match.

- |Case No.:48/14/81- l'ﬁ"él-tQ'Nainc: AMC Moct No/Date:1/81-  [Status:
ALC2/2018 |ALC2/2020 Deferred
g PVT.LTD. '01 04.2020 ,
HQ File - RLA File ‘LIC No/Date:0710111502 'Anlmn by
:01/81/050/00766/AM19/  [:07/24/040/00016/AM18/  28.04.2017 Applicant

40 ]

;Dtmswn The Committee considered the case as per agenda and noted that deficiency Tetter seekmg
certain information as raised by DPIIT was sent to the applicant on 27.01.2020. However, no reply has
been received yet. Therefore, the Commitice decided to remind the applicant for furnishing the

E’Ihu c,ase stands de‘fermd
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Case No.:55/14/81- Party Name: ABBINDIA  Mect No/Date:1/81-  Status:
ALC2/2018 LIMITED ALC2/2020 Deferred
01.04.2020 !
HOQ File IRLA Tile Lic.No/Date:0710111752 |Action by :
4 :01/81/050/00773/AM19/ [:07/24/040/00081/AM 18/ 14.06.2017 IDHI
Decision; The Committee considered the case as per dg,endd and noted that a copy of apphcaﬁon was
sent to DHI on 28.01.2020 for examination of the case. However, no comments have been received
yet. Therefore, the Committee decided to remind DHI for expediting the comments.
The case stands deferred.
[CaseNo.:68/14/81-  [Party Name: SPIRAL EHL  Mect No/Date:1/81-  Status:
ALC2/2018 ENGINEERING PRIVATE  ALC2/2020 Deferred
LIMITED (01.04.200
EHQ Tile RLA File Lic.No/Date:0710111807 | Action by :
R 01/81/050/00786//\1\/[19/ 07/24/040/00002//\1\/11 8/ 22.06.2017 Applicant
Decision: The Committee considered the case as pCl dgcndd and noted that the cippllCdl’lt could not be
catled for personal hearing due to current countrywide lockdown situation to explain the case..
Therefore, the Committee decided to seel from the applicant the following information and call again
42 for Personal Hearing in the forthcoming meeting of Norms Committee:
1. Justification for higher wastage, which is in the range of 77-93% on item of import.
I 2. Reasons for indicating Aluminium Rods and profiles in the items of export while items of import
. are only plate and tube.
3. Process chart for manufacture of export product and wastage at different stages of operation.
4, What is the composition of Aluminium Alloy, indicating in the item of import?
! {The case stands deferred.
TleaseNos62/14/81-  [PartyName:D.V.  MeetNo/Date:1/81-  [Status:
ALC2/2018 INTERNATIONAL ALC2/2020 1Deferred
i 101.04.2020
HO Filo IRLA File Lic.No/Date:0510403617 Action by :
:01/81/050/00780/AM 19/ ; 05/23/040/00183//\1\4] 8/ |08 08.2017 Apphocmt
A3 IDecision: The Committee considered the case as pu the dgencid and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application.
The case t;tands dcfmrcd
ICase No.:63/14/81-  Party Name: RK.STEEL, Moot No/Date:1/81-  [Status:
ALC2/2018 MANUFACTURING ALC2/2020 Deferred
44 COMPANY PRIVATE L[MH ED 101.04.2020
HO File © RLATile Tic.No/Date:0410163442 [Action by :
01/81/050/00781/AM19/ 04/24/040/00101//\1\/118/ 18 08. 2017 Applicant
SHOBHIFEURPTA
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jDLleiOll fheHCdmmittee considered the case as per the maigénda and noted that the hard Lopyof
application has not yet been received from the applicant and in this regard, an email was sent on,
23.12.2019 followed by a reminder on 30.03.20720. However, no information has been received yet. 1

Hence, the Committee decided to wait for the complete set of application. !
f

The case stands deferred.

- [Case No.244/14/81- " Tbarty Name: BHARAT  [MectNo/Date: 18- Status:
| IALC2/2018 [HEAVY ELECTRICALS  ALC2/2020 Deferred |
[ (LIMITED 101.04.2020 |
- HQFile - RIATile ~ Lic.No/Date:0710112108 Action by : |
| FOI/BIAS0/00962/AMI9/ 072100400003 16/AMIS/  [07.09.2017 |Applicant

545 Decision: The Committee considered the case as per agenda and noted that a deficiency letter seeking
f certain information as raised by DHI was sent 1o the applicant on 27.01.2020. However, no reply has:
| Ibeen received yet. Therefore, the Committee decided to remind the applicant for furnishing the !
| frequisite information. ’
i

i

]T he case stands deferred,

""""" Case No.:66/14/81- Party Name: KIRAN UDYOG Meet No/Date: 1/81- Status:
ALC2/2018 i IALC2/2020 Deferred
. ! 01.04.2020
‘ {HQ File ERLA File ?I;ic.No/Date:O% 0065531 ?Action by :
:01/81/050/00784/AM 19/ :09/24/040/00321/AM18/ 05.10.2017 Applicant

46 Decision: The Committee considered the case as per the agenda and noted that the hard copy of]
application has not yet been received from the applicant and in this regard, an emai! was sent on
23.12.2019 followed by a reminder on 31.03.2020. However, the applicant vide email dated
01.04.2020 informed that they will send all the required documents when complete lockdown liftoff |

| Iby the Govt. of Tndia. Hence, the Committee decided 1o wait for the complete set of application.

§ (The case stands deferred.

. [CaseNo.:67/14/81- Barty Name: KIRAN UDYOG Moot No/Date: /81 [Status:

- lALC2n2018 | IALC2/2020 Deferred

N | 01.04.2020

| [HQ File IRLA File Lic.No/Date:0910065532 Action by :
[01/81/050/00785/AMI9/  1:09/24/040/00320/AMI8/  105.10.2017 |Applicant |

;‘{47 Decision: The Committee considered the case as per the agenda and noted that the hard copy of }
i \application has not yet been received from the applicant and in this regard, an email was sent oné
123.12.2019 followed by a reminder on 31.03.2020. However, the applicant vide email dated
101.04.2020 informed that they will send all the required documents when complete lockdown liftoff,
E?by the Govt. of India. Hence, the Committee decided to wait for the complete set of application. |

H

2

‘The case stands deferred.

Dy, Lircotor
Directorain
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49

Ihe case stands defeued

" Case No.:148/14/81- [pm-g; Name: DCAUTO ‘Moot No/Date:1/81-  Status:
ALC2/2018 'PARTS PVT.LTD. ALC2/2020 Deferred
‘ 01.04.2020 |

|Case No.:152/14/81- Party Name: SAPA Mect No/Date: 1/81- Status:

ALC2/2018 EXTRUSION INDIA ALC2/2020 [Deferred :

PRIVATE LIMITED 101.04.2020 | |

HQ File RLA File Lic.No/Date:0710112266 Action by : '3
:01/81/05 0/00870/AM19/ :07/24/04 0/00182/AM18/ 12.10.2017 Applicant

Decision: The Committee considered the case as pcr “the agenda and noted that the hard copy ofi
application has not yet been received from the applicant and in this regard, an email was sent on:
20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet
Hence, the Committee decided to wait for the complete set of application.

i
HQ File IRLA File Lic.No/Date: 07101 12309 Aamn by
:01/81/050/00866/AM 19/ 07/24/040/00168//\1\/118/ ‘26 10.2017 |AppllCdI’ll

Decision: The Committee conSIdered the case as per the d.genda and noted that the hard copy of;
application has not yet been received from the applicant and in this regard, an email was sent on
20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application.

The case stands deferred.

50i

iCase No.183/14/81- [P—a&;ﬁl{iﬁé "ABBINDIA  Mcet No/Date:1/81-  ‘Status:
ALC2/2018 ILIMITED ALC2/2000 Deferred
01.04.2020 = -
HQTile IRLA File * Lie.No/Date:0710112554 | Action by : |
:01/81/050/00901/AMI9/  [:07/24/040/0023 /AM18/ 19.12.2017 [pm1

Decision: The Committee considered the case as pu dgcndd and noted that the dpphccmt 8 reply was
sent to DHI on 14.02.2020 for examination of the case. However, no comments have been received
yet. Therefore, the Committee decided to remind DHI for expediting the comments.

The case stands deferred.

51

i |The case stands deferred.
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following information:

Case No.:104/14/81- Party Name: COSMOS EMect No/Date:1/81-  [Status:

ALC2/2018 ENGITECH PVT.LTD.  ALC2/2020 Deferred
01.04.2020 {

HQ File  IRLA Tile Lic.No/Date:3410043767 |Action by :

:01/81/050/00822/AM19/  |:34/24/040/00220/AMI18/  01.01.2018 Applicant

Decision: The Committee conudered the case as per agenda and noted the comments given by
Consultant (TEC-3). After due deliberation, the Committee decided to seck from the applicant the

(i Details of Export Product
(ii) Quantity, in numbers and weight, of each Export Product

Dy. Dirggtor General of For
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|Case No.:195/14/81-  [Party Name; FCIOEN ~ Meet No/Date:1/81-  [Status:
ALC22018 [CONNECTORS LIMITED | ALC2/2020 Deferred
| 01.04.2020 |
HQ File RLA File Lic.No/Date:0710112641 A(,tlon hy
01/81/050/00913/AM19/  :07/24/040/0025T/AM18/  |04.01.2018 Apphcant

22 Decision: The Committee considered the case as per the agondd and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on:
20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application,

The case siands defe: red

Case No.:216/14/81-  |Party Name: APAR Moot No/Date:1/81- Status:

ALC2/2018 INDUSTRIES LIMITED ALC2/2020 ‘I)cierr(,d
:01.04.2020
TiLIQ File RLA File !Lio.No/Date:3410043787 'Actmn by

:01/81/050/00934/AM 19/ 1:34/24/040/00270/AM 18/ 108.01.2018 Applmdnt

33 IDecision: The Commitiee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019 followed by a reminder on 31.03.2020. However, no information has been received vyet.
Hence, the Committoe decided to wait for the complete set of application.

The case stands deferred.

““““““ Case No.:74/14/81- [Party Name: SAKAR Meet No/Date:1/81-  |Status:
ALC2/2018 INDUSTRIES PVT. ALC2/2020 Deferred
'LIMITED |01 042020 :
HQ Tile iRLA File L1c No/Date: 0810141768 Action by :
:01/81/050/00792/AM 19/ 08/24/040/0023VAMIS/  [12.01.2018 uAppthm

>4 IDecision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet. |
Hence, the Committee decided 1o wait for the complete set of application.

The case stands deferred.

Case No.:373/14/81- gParty Name: ACCIONA lMeet No/Date: ‘St"l[llS
ALLC2/2018 EWINDP()WER INDIA 11/81-A1C2/2020 _])eicrred
PRIVATE LIMITED 01.04.2020
HQ File gRJ A Tile \Lu, No/Date:07 10112807 | 'Amon by :
55 01/81/05(}/01091//\]\/1] 9/ 1:07/24/040/00300/AM 18/ 109.02.2018 Apphcam
Decision: The Committee wrmd(,rc,d the case as per dgcndd and noted that a dcﬁucncy letter sce ang

certain information as raised by Consultant (TEC-1) was sent to the applicant on 12.03.2020.,
However, no reply has been received yet. Therefore, the Committee decided to remind the appligayiy
for furnishing the requisite information. !
The case stands deferred. SHOBHIT @UFTA i
R - e ——————_". 2 a5 e ‘E}V.”’WMQTWQ“ iTelhs - \
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56

 ICase No.:364/14/81 -

Parly Name: GAVIRANGA ‘Mcci No/Date:1/81- IStatus

ALC2/2018 ENTERPRISES ALC2/2020 Deferred
| 01.04.2020 '
HOQ File RLA Tile Lic.No/Date:0710112827 Action by :
:01/81/050/01082/AM 19/ :07/24/040/00318/AM18/  14.02.2018 Applicant

Decision: The Committee considered the case as per ‘the ageudd and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on

120:12.2019 followed by ateminder on 31.03.2020. However, no information has been received yet:, - -

Hence, the Committee decided to wait for the complete set of application.

The case stands deferred.

|Case No.:365/14/81-  |Party Name: GAVIRANGA Moot No/Date:1/81-  (Status:
ALC2/2018 TENTERPRISES ALC2/2020 EDeferred
| 01.04.2020 .
HQ File ERLA File Lic.No/Date:0710112828 Adlon by :
01/81/050/01083/AM19/  1:07/24/040/00319/AMI8/  [14.02.2018 |Applicant

57

t

The case stands deferred.

5910

Decision: The Committee considered the case as per the agcndd and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application.

Case No.:366/14/81-  [Party Name: GAYATHRI  [Moct No/Date:1/81-  Status:
ALC2/2018 BATTERIES PVT. 1TD,  |ALC2/2020 ;Deferred

| ! 01.04.2020 |

HQ File RLA File Llc No/Date:07101 12878 ALtlon by
:01/81/050/01084/AM19/  [:07/24/040/00311/AM18/  26.02.2018 Applicant

58 yecision: The Committee considered the case as per the dgcndd and noted that the hard copy of

application has not yet been received from the applicant and in this regard, an email was sent on
20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application.

The case stands deferred.

Case No.:73/5/81-ALC2/2018 {Party Name: LM WIND  Meet No/Date:1/81- [Status:
IPOWER BLADES [INDIA]  ALC2/2020 . Deferred
PVT. LTD. \01 04,2020

HQ File RI.A File Lic No/Date:3410043923 Actmn by :

101/81/050/0028 1/AM19/ 34/24/040/00350/AM 18/ 27.02.2018 Applicant

Decision: The Committee considered the case as per agenda and noted that a deficiency lefter seeking
certain information as raised by Consultant (TEC-1) was sent to the applicant on 12.03.2020.
However, the applicant vide email dated 06.04.2020 requested more time to reply due to the Corona
virus outbreak. Therefore, the Committee decided to wait for the applicant’s reply.

The case Gtands deferred.

17
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60 v

Case No.:367/14/81-  [Party Name: ACCIONA Meet No/Date: 1781~ Status:

ALC2/2018 IWINDPOWER TNDIA ALC2/2020 Deterred

| PRIVATE LIMITED 01.04.2020 |

HQ File IRLA File Lic.No/Date:0710112930 | Action by :
:01/81/050/01085/AM19/ :07/24/040/00337/AMI8/ 06032018 " Applicant

Decision: The Committee considered the case as per agenda and noted that a deficiency letter seeking
certain information as raised by Consultant (TEC-1) was sent to the applicant on 12.03.2020.°
However, no reply has been received yet. Therefore, the Committee decided to remind the applicant
for furnishing the requisite information.

The case stands deferred.

Case No.:369/14/81- Party Name: SAPA Meet No/Date:1/81- Statue
ALC2/2018 EXTRUSION INDIA ALC2/2020 1D(JLI‘I ed
PRIVATE LIMITED 01 04.2020 !
HO File RELA File " Lic No/Date:0710112996 |Action by :
:01/81/050/01087/AM19/ 07/24/040/00316/AM18/ 21 03.2018 Applicant
61 ‘Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on

20.12.2019 foliowed by a reminder on 31.03.2020. However, no information has been received yet.

Hence, the Committee decided to wait for the complete set of application.

Thc case stdnds dcf(,rrod
"""""""""" Case No.:370/14/81- 'ﬁ;my Name: SAPA (Moot No/Date: /81~ Status:

ALC2/2018 EXTRUSION INDIA }AI.JCZ/ZOZO Deferred

PRIVATE LIMITED 01.04.2020 1‘

{HQ File IRLA File Lic.No/Date:0710112999 [Action by :
K 01/81/050/01088/AM19/ [ :07/24/040/00315/AM 18/ '21 03. 2018 AppllCdl‘lt
62 IDecision: The Committee considered the case as per the agcndd and noted that the hard copy of

application has not yet been received from the applicant and in this regard, an email was sent on

20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.

Hence, the Committee decided to wait for the complete set of application.

The case stands deferred.
~ |Case No.:371/14/81- Party Name: ADHESIVE ~ |Meet No/Date:1/81-  |Status: |

ALC2/2018 SPECIALITIES EALCZ/202O E]}(,ferred

; 01,04.2020 ;

HOQ File RLA File [Lie No/Date:0710113008 | Action by :

363 L01/81/050/0108%AM19/ 07/24/040/00351/AM18/ 122.03.2018 ‘Appllcdm
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{Deuslon The Commitice considered the case as pcr the agenda and noted that the hard copy of
,dpphcatwn has not vet been received from the applicant and in this regard, an email was sent on
220.12.2019 followed by a reminder on 31.03.2020. However, no information has been received &
[Hence, the Committee decided to wait for the complete set of application. N ey
{The case stands deferred.
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[Case No.:121/14/81-
ALC2/2018

HQ File
£01/81/050/00839/AM19/

o g

INDUSTRIES LIMITED

i

RLA File
:34/24/040/0001 7/AM19/

Party Name: APAR

" Meet No/Date: 1/81 -

ALC2/2020
01 04 2020

* Lic.No/Date:3410044075 IActlon by :

24.04.2018

Status: |
%Deferred

|Apphc;mt

64

Decision: The Committee considered the case as per ‘the dgc,ndd and noted that the hard copy of
application has not yet been reccived from the applicant and in this regard, an email was sent on

237122019 followed by a reminder on 31.03.2020 However, tiv mformation has been received yeto —

] The case stcmds deferred.

Hence, the Committee decided to wait for the complete sct of application.

Case No.:103/14/81- IPdrty Name: LM WIND LMeet No/Date:1/81- |Siatue.
ALC2/2018 EPOWER BLADES INDIA ALC2/2020 Deferred
EPVT LTD. 01.04.2020 '
HQ File IRLA File Lic.No/Date:3410044165 {Action by :
:01/81/050/00821/AM19/ §:34/24/04-0/00065/AM 19/ 123.05.2018 ‘Applicant
65 Decision: The Committee considered the casc as per agenda and noted that a deficiency letter seeking
certain information as raised by Consultant (TEC-1) was sent to the applicant on 27.01.2020.
However, the applicant vide email dated 06.04.2020 requested more time to reply due to the Corona |
virus outbreak. Therefore, the Committee decided to wait for the applicant’s reply.
lht, case 5tdncls defelrcd
. [CascNo.:92/14/81- 'iParty Name: ABB INDIA  Meet No/Date:1/81-  Status:
ALC2/2018 ILIMITED ALC2/2020 EDeferred
[ | 101.04.2020 :
HQ File RILA File Lic.No/Date:07101133 75 Actlon by
661 01/81/050/00810//\1\/[19/ 07/24/040/00050/AM19/ 01.06.2018 IDHI
Decision: The Committee conmdercd the case as per a.g,enda and noted that a copy of dppllc,atlon was
sent to DHI on 28.01.2020 for examination of the case. However, no comments have been received
yet. Therefore, the Comimittee decided to remind DHI for expediting the comments.
;The case stands deflerred.
Case No.:108/14/81- Party Name: LM WIND Meet No/Date: /81~ [Status:
ALC2/2018 POWER BLADES INDIA 'ALC2/2020 gDeferred
i PVT.LTD. 01.04.2020 ;
HQ File ~ [RLA File © Lic.No/Date:3410044263 Action by :
/81/050/0082(//\]\/1 19/ 34/24/040/00075/AM19/ 19.06.2018 Applicant
67 Decision: The Committec cons1dcred the case as per agenda and noted that a dcﬁcwncy fetter seeking
certain information as raised by Consultant (TEC-1) was sent to the applicant on 27.01.2020.
However, the applicant vide email dated 06.04.2020 requested more time to reply due to the Corona
virus outbreak. Therefore, the Committee decided to wait for the applicant’s reply.
‘The case stands deferred.
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| ICase No.:161/14/81- Party Name: TUBACEX ~ Meet No/Date:1/81-  Status:

i

ALC2/2018 PRAKASH INDIA PRIVATE |ALC2/2020 Deferred
[LIMITED 01.04,2020 | |
HQ File RLA File  LicNo/Date:0310821783 |Action by : |

1 01/81/050/00879/AMI97 T [03/95/040/00260/AMT9/ 20.06.2018 Applicant

58 IDecision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019 followed by a reminder on 30.03.2020. However, no information has been received yel.
Hence, the Committee decided to wait for the complete set of application.

. |The case stands deferred. |

| ICase No.:71/8/81-ALC2/2018 [Party Name: LM WIND Mect No/Date:1/81-  |Status:
POWER BLADES INDIA  ALC2/2020 Deferred
| PVT. LTD. 01.04.2020 |
- O Tie IRLA File Lic.No/Date:3410044297 [Action by ;
01/81/050/00453/AMIS/  |:34/24/040/00117/AM19/ 02.07.2018 Applicant

69 Decision: The Committee considered the case as per agenda and noted that a deficiency letter secking
certain information as raised by Consultant (TEC-1) was sent to the applicant on 27.01.2020.
However, the applicant vide email dated 06.04.2020 requested more time to reply due to the Corona
virus outbreak. Therefore, the Committee decided to wait for the applicant’s reply.

{The case stands deferred.

Case No.:120/14/81- [Party Name: ACCIONA. ‘M“éet No/Date:1/81-  [Status:

ALC2/2018 WINDPOWER INDJA ALC2/2020 Deferred

| PRIV ATE LIMITED 101.04.2020 |

HHQ File RLA File Lic.No/Date:07101 13621 gAct‘ion by :
70 /O1/8L/0S0/00838/AM19/  07/24/040/00099/AM19/  [23.07.2018 Applicant |

E Decision: The Committee considered the case as per agenda and noted that a deficiency letter seeking
{ lcertain information as raised by Consultant (TEC-1) was sent to the applicant on 27.01.2020 followed |
; by a reminder on 12.03.2020. However, no reply has been received yet. Therefore, the Committee§
| |decided to remind again the applicant for furnishing the requisite information.
|| The case stands deferred.

. [CaseNo.:128/14/81- [Party Name: KIRAN UDYOG Meet No/Date: 1781, Status:
ALC2/2018 ; ALC2/2020 IDeferred |
} 01.04.2020 |
HQ File 'RLA File V Lie.No/Date:09 10066574 |Action by :
1:01/81/050/00846/AM19/ :09/24/040/00234/AM19/ 17.08.2018 |Applicant

71 Decision: The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019 followed by a reminder on 31.03.2020. However, the applicant vide emazi! dated
01.04.2020 informed that they will send all the required documents when countrywide lockdown
+ liftoff by the Govt. of India. Hence, the Committee decided to wait for the complete set of application,
¢ iThe case stands deferred.

| | Dy. Dircclr
20 | Page 47 Minutes of Meeting No. 01/81 of NC-2 held an 08.04.202¢"

AETH]




ICase No.:245/14/81- Party Name: BHUJ Meet No/Date: /8- Status:
ALC2/2018 POLYMERS PVT.LID.  |ALC2/2020 {Deferred
101.04.2020 !
HQ File RLA TFile ” Lic.No/Date:3710002714 [Action by :
:01/81/050/00963/AM19/  |:37/24/040/0000/AM19/  112.10.2018 DPIIT

72 ipecision: The Committee considered the deCdSpcl agC]’ldddlldl’lOled that a copy of application was
sent to DPIIT for examination of the case on 26.12.2019 followed by a reminder on 03.04.2020.

T {However, DPIIT vide email dated 06, 0’4’.2'020’Té@j'éStédftﬁaéfﬁf thecase. T liéféfore, the Committee!
decided to wait for the comments.

The case stands deferred,

' [CaseNo.:177/14/81- ‘Pcuty Name: GOLDSTONE Meet No/Date:1/81- Status:
ALC2/2018 INFRATECH LIMITED ALC2/2020 Deferred
!01 04,2020 ; ;
HQ File ERLA File Lic.No/Date:0910066766 Action by :
:01/81/050/00895/AM 19/ 1:09/24/040/00315/AM19/ 25.10.2018 Appllccmt

Decision: The Committee considered the case s per dgcndd Consultant (TEC-1) informed that the’
applicant’s reply lefter dated 17.02.2020is deficient as annexure-1 is not enclosed wherein it was
- lsupposed to give weight of rubber part for each of export separately. Therefore, the Committee
73 Idecided to seek again from the applicant to furnish following information as per advice of Consultant
(TEC-1):
1. To provide net weight of rubber part (silicon rubber compound} in each export product
separately.
2. To clarify, why in the material balance statement weight of import item at 81, No. 4 is not
included between import and export.
3. To provide clarification for, why it is stated that import item at Si. No. 5 to 7 is on net to net
basis, however as per application in agenda papers quantity claimed is on 5 % basis.

{The case stands deferred.

Case No.:179/14/81-  [Party Name: GAVIRANGA  Meet No/Date: 1/81- Status:

ALC2/2018 ENTERPRISES ALC2/2020 Deferred

; 01.04.2020

HQ File RLA File Lic.No/Date:0710114087 | Action by :
:01/81/050/00897/AM19/  LO7/24/040/00190/AM19/  01.11.2018 Applicant

74 IDecision: The Commiitee considered the case as per the dgendd ‘and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application.

The case stands deferred.

Case No.:96/8/81-ALC2/2018 f’Party Name: LM WIND \rMect No/Date: 1/81- Status:
IPOWER BLADES INDIA ~ ALC2/2020 éDeferred
7 PVT. LTD. 01.04.2020 |
! |HQFile ~ IRLATile Lic.No/Date:3410044677 Ad](m e |
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[:01/81/050/00478/AM19/ f34/24/040/00249/AM19/ joo.1120i8 \Appllcdnt

EDeusmn The Committee considered the case as pel dgondd and noted that the dcﬁuency letters
Eseekmg certain information as raised by Consultant (TEC-1) was sent to the applicant on 28.12.2018
followed by reminders on 01.06.2019, 14.08.2019 & 10.12.2019. However, the applicant vide email

Committee decided to wait for the applicant’s reply.

The case stands deferred.

76

The case stands deferred.

Case No.:200/14/81- " Party Name: MAIIADEVA  Meet No/Date:1/81- Status:

ALC2/2018 IMULTI TECH ALC2/2020 Deferred
g 101.04.2020 '

HQ File RLA File Lic No/Date:0710114258 Action by :

:01/81/050/00918/AM19/ :07/24/040/00218/AM19/  |12.12.2018 | Applicant

Decision: The Commitiee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant aod in this regard, an email was sent on
20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application.

7

Case No.:297/14/81- 'fszirty Name: BOMAFA “ ‘Mcet No/Date:1/81- éStatus:

;ALCZ/ZOIS ISPECIAL VALVE ALC2/2020 i])eferred

‘ SOLUTIONS PVT. LTD. \01 04.2020

HQ File RLA File luc No/Date:08 10144141 | Aamn by :
:01/81/050/01015/AM19/ 08/24/040/00258//\1\/119/ 20 12.2018 DPUT

.
Decision: The Committee considered the case as p{n dgcndd and noted that a copy of dppllcauon was

sent to DPUT on 23.01.2020 for examination of the case. However, DPIIT vide email dated
06.04.2020 advised to defer the case. Therefore, the Commiltee decided to wait for the comments.

The case stands deferred.

T80

Case No.:215/14/81-  [Party Name: WAAREE Mect No/Date: /81-  Status:

ALC2/2018 ENERGIES LTD. ALC2/2020 Deferred
01.04.2020 |

HQ File RLA File Lic.No/Date:5210042877  |Action by :

01/81/050/00933/AM19/ [:52/24/040/00070/AM19/ 20.12.2018 (Consultant (TEC-3)

Decision: The Committee considered the case as per dgendd and noted that the applicant’s reply was |
forwarded to Consultant (TEC-3) for examination of the case. However, Consultant (TEC-3) vide
email dated 05.04.2020 informed that the case is under examination. Therefore, the Committee
decided to wait for the comments.

The case stands deferred.
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Case No.:224/14/81- ~Party Name: JINDAL ~~ |Meet No/Date:1/81-  Status:
ALC2/2018 ALUMINIUM LTD ALC2/2020 Deferred
[ 01.04.2020
HQ File IRLA File ;Lic.N()/Da’te:O'?lOl 14342 |Action by :
:01/81/050/00942/AM 19/ i:07/24/040/0021 1/AM19/ 31.12.2018 PC-IV
Decision: The Committee cons1de1 ed the case as per agenda and noted that the case was examined on
file and has been referred to PC-IV for their comments before taking the case to PIC. However, no:
comments have been received from PC-IV. Therefore, the Committee directed to remind PC-IV.
T he case stands deferred.
|Case No.:225/14/81-  [Party Name: TRASCCON " Meet No/Date:1/81-  |Status:
ALC2/2018 INTERCONNECTION iALCZ/202O Deferred
SYSTEMS PRIVATE LIMITED 101.04.2020
HQ File 'RLA File éLic.No/Date:0710114349 Action by :
01/81/050/00943//\1\/[19/ 07/24/040/00209/AM19/ [01.01.2019 Apphcant
Decision: The Commitiee considered the case as pel the dgcndd and noted that the hard copy of

application has not yet been received from the applicant and in this regard, an email was sent on
20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application.

The case stands deferred.

Case No.:247/14/81-  Party Name: ARFIN INDIA Mecet No/Date:1/81- Status:
ALC2/2018 iLIMITBD ALC2/2020 [Approved
: 01.04.2020 |
HQTFile 'RLA File Lic No/Date:0810144302 [
:01/81/050/00965/AMLY/  1:08/24/040/0034 UAM19/  {17.01.2019 .

Decision: The Committee considered the case as per the agcndd and noted that the hard copy of
application has not yet been received from the applicant despite email sent on 23.12.2019 followed by
a reminder on 31.03.2020. However, the matier was deliberated in the meeting and the Committee
decided to fix the ad-hoc norms as recommended by Consultant (SKB) as under:

ITCHS . L Sl [ ¥TCHS Import | Recommended
Code Export ltem Quantity No. | Code Ttem Quantity
Calcium Cilicide Cord Wire. Yerro 1.03 Kgs/Kg
The Net Weight of Ferro 1 72029990 | Calcium | content in the
Calcium Silicon And CRCA 160.000 Silicon | export product
72029990 | T gy :
Coils Should Not Be Less MT As applied
Than 100 Mt & 60 Mt 3 72091890 CR_CA
Respectively. Coils

RA concerned may take suitable consequential action accordingly.

* |Case No.:258/14/81- iParty Name: BHUI l-Meet No/Date: /81~ Status:
ALC2/2018 :POI YMERS PVT. LTD. ALC2/2020 fDeferred
82 | 01.04.2020
HQ File IRLA File Lic.No/Date:3710002724 [Action by :
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decided to wait for the comments.

|01/81/050/0097(/AM 19/ 37/24/{)40/{)0004/AM19/ 28.01.2019 - DPHF

Decision: The Committee considered the case as pez dgcndd and noted that a copy of dpphcdtlon was |
sent to DPUT for examination of the case on 26.12.2019 followed by a reminder on 03.04.2020.
However, DPIIT vide email dated 06.04.2020 advised to defer the case. Therefore, the Committee

The case stands deferred.

Case No.:275/14/81-  Party Name: SCHWEITZER ~ |Meet No/Date:1/81-  |Status:

IAT.C2/2018 ENGINEERING ALC2/2020 iDcfeued

LABORATORIES PVT.LTD.  01.04.2020 ;

HQ File RLA File [Lu, No/Date:0510409583 [Aetion by :
:01/81/050/00993/AM19/ 1:05/24/040/0062.5/AM19/ 105.02.2019 Applicant
Decision: The Commlttee considered the case as per agenda and noted that MeitY has sought the

certain information from the applicant vide letter. No.: 17(34)/2019-IPHW dated 05.12.2019.

However, MeitY vide email dated 03.04.2020 informed that the applicant’s reply is still awaited.
Therefore, the Committee decided to remind the applicant for furnishing the requisite information as
asked by MeitY.

The case stands deferred.

84

85

ICase No.: Party Name: LEITWIND Meet No/Date:1/81-  |Status:
47/2/81-ALC2/2019 SHRIRAM MANUFACTURING {ALC2/2020 Rejected
PRIVATE LIMITED 101.04.2020 |
HQ File RLA File o Lic.No/Date:0410165234
:01/81/050/01133/AM19/ :04/24/040/00254/AM19/ 20.02.2019

Decision: The Committee considered the case as per dg;cndd and noted that a dehc;lemy letters scckmg
certain information as raised by DHI was sent to the applicant on 19.09.2019 followed by reminders
on 04.11.2019 & 10.12.2019. However, no reply has been received yet. Therefore, the Committee :
decided to reject the case under intimation to RA, Chennai.

RA concerned may take suitable consequentizl action accordingly.

“[Case No.: ﬂPar{yNdme VESTAS WIND éMeet No/Date:1/81- éStatus:
49/2/81-ALC2/2019 ET]ECI INOLOGY INDIA ALC2/2020 Deferred
;PRIVATE LIMITFD 01 04.2020 ‘
HQFile IRLA File * Lic.No/Date:0410165242 |Action by :
:01/81/050/01135/AM 19/ ‘ :04/24/040/00259/AM19/ 22 02.2019 *Appllcdnt

Decision: The Committee considered the case as per agenda and noted that a deﬁuency letters
secking certain information as raised by Consultant (TEC-1) was sent o the applicant on 12.03.2020.
However, no reply has been received yet. Therefore, the Committee decided to remind the applicant |
for furnishing the requisite information,

The case stands deferred.

24
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Case No.: Pdl ty Name: LEITWIND Mcei No/Date:1/81- Status:

21/2/81-ALC2/2019 'SHRIRAM MANUFACTURING ALC2/2020 Rejected
IPRIVA FE LIMI [bD 101.04.2020

I-IQ File RLA File LlC No/Date:0410165252 |

:01/81/050/01107/AM19/ |:04/24/040/00253/AM19/ E26 02.2019

86 IDecision: The Committee considered the case as per agenda and noted that a deficiency letters -
seeking certain information as raised by DHI was sent to the applicant on 19.09.2019 followed by
reminders on 04.11.2019 & 10.12.2019. However, no reply has been mcewed yet. Thelefore the
“iCommitiee decided fo reject the case under infimation to RA, Chennai.

RA concerned may take suitable consequential action accordingly.

| Case No.:24/5/81-ALC2/2019 [Party Name: VESTAS WIND Meet No/Date:1/81-  Status:
TECHNOLOGY INDIA ALC2/2020 Deferred
PRIVATE LIMITED 01.04.2020 |
HQ File RLA File Lic.No/Date:0410165342 ‘Aumn by :
101/81/050/00073/ AM20/ :04/24/040/00283/AM19/  21.03.2019 Applicant |

87 Decision: The Committee considered the case as per agenda and noted that a deﬁclcncy letter seekmgf
certain information as raised by Consultant (TEC-1) was sent to the applicant on 12.03.2020.
However, no reply has been received yet. Therefore, the Committee decided to remind the applicant
for furnishing the requisite information.

The case stands deferred.

PdrtyNdchINI)AL Mcct No/Date:1/81-  Status:
IALUMINIUM LTD ALC2/2020 ‘Deft,rrcd
E w01 04.2020

HQ File JIRLA File " Lic.No/Date:0710114696 \Amon by :
33 :01/81/050/01176/AM19/ i :07/24/040/00269/AM 19/ E22 03.2019 EPC -V
Decision: The Commitiee considered the case as per dgenda and noted that the case was examined on
file and has been referred to PC-IV for their comments before taking the case to PIC. However, no
comments have been received from PC-IV. Therefore, the Committee directed to remind PC-IV.

1-ALC2/2019

The case stands deferred.

Stams

- Case No - ‘Party Name: MEHTA TUBES %Meet No/Date:1/81-
Approved

5/3/81-AL.C2/2019 iLIMI’I‘ED ALC2/2020

;01 04.2020
HQFile ~ [RLAFile [Llo No/Date:0310828425
:01/81/050/00025/AM20 :03/95/040/01269/AM19/ 118.04.2019
Decision: The Committee considered the case as per the agenda and noted that the hard copy of
9 application has not yet been received from the applicant despite email sent on 23.12.2019 followed by
a reminder on 30.03.2020. However, the matter was deliberated in the meeting and the Committee
decided to fix the ad-hoc norms as recommended by Consultant (SKI3) as under:

oo

ITCHS - . Sl | ITCHS - Recommended :
| (,0 dc Export [tem Quantity No. | Code Import ltem Quanmy
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| Copper Billets . - 1.05 Kgs/Kg
(Net Content of 1 | 74040012 | CoPper Scrap All | (onentin the
Copper 198600 | 200000.000 Grades export product
74031300 | _ :
Kgs Net Wt Kg IER— " Net to net
Tellurium 1470 2 | 28045020 | Alloying Element ,
o Kgey oo DT TellwiomIngot | i
RA concerned may take suitable consequential action accordingly. |
| [Case No.:12/3/81-ALC2/2019 [Party Name: VIKARSH Meet No/Date:1/81-  Status: |
fST AMPINGS INDIA PVT. EALC2/2020 il)eferred 1
ILTD. 01.04.2020
HQ File _ERLA File . fLic.No/Date:B 110067393 Action by :
1:01/81/050/00032/AM20/ 1:31/83/040/00007/AM20/ 124.04.2019 gApplicant
e — : . A

Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yot. |
Hence, the Committee decided to wait for the complete set of application.

‘The case stands deferred.

§ ............... Case No.: EParty Name: SIECHEM Meet No/Date: 1/81- 'Status o
14/3/81-A1.C2/2019 [TECHNOLOGIES PRIVATE {ALC2/2020 Deferred
| [LIMITED i01.04.2020 |
HQ File o ~ [RLATFile Lic No/Date:0410165518 | |
f:01/81/050/00034/AM20/ :04/24/040/00012/AM20/ 126.04.2019 !
1 Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent oni
23.12.2019 followed by a reminder on 30.03.2020. However, no information has been received yet., |
Hence, the Committee decided to wait for the complete set of application.
| [The case stands deferred.
- [Case No.:21/3/81-ALC2/2019 [Party Name: VESTAS WIND Moot No/Dato: /81 [Statusr
! JTBECHNOLOGY INDIA 'ALC2/2020 Deferred
| IPRIVATE LIMITED 101.04.2020 !
HQ File IRLA File Lic.No/Date:0410165523 [Action by : |
‘ !:01/8 1050/00041/AM20/ :04/24/040/0001 7/ AM20/ 30.04.2019 ‘Applicant
T — oY S SO S S

Decision: The Committee considered the case as per agenda and noted that a deficiency letter seeking |
certain information as raised by Consultant (TEC-1) was sent to the applicant on 12.03.2020.£
However, no reply has been received yet. Therefore, the Commitiee decided to remind the applicant |
for furnishing the requisite information. f

iThe case stands deferred.

Dy, Dirootor G
Dirgctorata G
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 |Case No.: . f(Pclulut}/Nlele JINDAL Meet No/Date: [Siatu% Deferred

9/5/81-A1.C2/2019 iSAW LIMITED 1/81-ALC2/2020 |

, 01.04.2020 i
HQ File iRl A File " ILic.No/Date:05 10410481 [Action by:
:01/81/050/00058/AM20 |: 05/23/040/00055/AM20 106.05.2019 |Consultant (TEC-3)

Decision: The Committee considered the case as per agenda and noted that the apphw.m s reply was |
sent to Consultant (TEC-3) on 13.11.2019 for examination of the case. However, Consultant (TEC-3)

vide email dated 05.04.2020 informed that the case is undu anmmatlon Therefoxe thc Commﬂiee

94

1he case Stands dcfcrled

decided 1o wait for the comments.

Case No.:10/5/81- é?arty Name: CHANDA IMeet No/Date:1/81- %Status:

ALC2/2019 STEEL WORKS PRIVATE |/ Approved
LIMITED 01.04.2020

HQ File RLA File ]Lie No/Date:0510410513

:01/81/050/00059/AM20/ 05/23/040/00061//\1\/120/ 108.05.2019

Decision: The Committee Lonsldered the case as per agenda and decided to fix the ad hoc norms on
the basis of study group report dated 21.02.2020, as adopted by the Comumittee in the Meeting No.
24481 dated 18.03.2020, as under:

ITCHS _[TTCHS Recommended |,

Code Export Item Quantity Code Import Item Quantity
Stainless Steel Cold Rolled Stainless Steel 1.10 Kgs/Kg
Utensils With | 319.000 Circle Finish : 2B Grade : content in the
73239390 or Without MT 72209090 $8201 Thickness: Below 0.8 | export product
Handle mm Width : Below 600 mm
Note:
1. Grade of steel to match in import & export.
2. Thickuess of sheet/eircle should be between 0.1 mm to 1 mm.
3. Export product should be of circular/oval shape only.
RA concerned may take suitable consequential action accordingly.
ICase No.:21/5/8I—AwLaiEi)mié”éParty Name: LM WIND MiMeet No/Date:1/81- giatus o
POWER BLADES INDIA ALC2/2020 EDeft,rred
PVT. LTD. 01.04.2020 i
HQ File IRLA File 1jc.No/Date:3410043142 'Action by :

:01/81/050/00070/ AM20/ Ik 34/24/040/00046/AM20/ 115.05.2019 ‘ Apphcant

Decision: The Committee considered the case as pu dgcndd and noted that a deficiency letter seeking
certain information as raised by Consultant (TEC-1) was sent to the applicant on 03.08.2019 followed
by reminders on 20.09.2019 & 17.12.2019. However,the applicant vide email dated 06.04.2020
requested more time to reply due to the Coronavirus outbreak. Therefore, the Committee decided to-
wait for the applicant’s reply.

27

lhc case sidnds deferred.
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|Case No.:22/5/81-ALC2/2019 Party Name: LM WIND ~ [Meet No/Date: 1/81-  Status:
PPOWER BLADES INDIA  ALC2/2020 Deferred
PVT. LTD. 01.04.2020
HQ File RLA File Lic.No/Date:3410045143 [Action by :
01/81/050/00071/AM20/  |: 34/24/040/0004S/AMP0/  15.05.2019 Applicant

96

97

Decision: The Lommmee conmdcred the case as per agenda and noted that a dcﬁmemy letter scekmg
certain information as raised by Consultant (TEC-1) was sent to the applicant on 03.08.2019 followed
by reminders on 20.09.2019 & 17.12.2019. However,the applicant vide email dated 06.04.2020
requested more time to reply due to the Coronavirus outbreak. Therefore, the Committee decided to!
wait for the applicant’s reply.

The case stands deferred.

Case No.: Party Name: " Meet No/Date: ~ |Status:
26/5/81-A1.C2/2019 VOESTALPINE VAE VKN 1/81-ALC2/2020 Deferred
INDIA PRIVAI E LIMITE 01.04.2020
HQ File RIA File Lic.No/Date:0510410637 Action by :
:01/81/050/00075/AM20/ :05/24/040/00101/AM20/ 20.05.2019 Consultant
; (TEC-3)

Decision: The Committes considered the case as per dgonda and decided to scek from the dppllcdm 10
furnish following information as per advice of Consultant (SKB):

Weight of each set (S1. No. 1 to 7) indicated in the item of export?
Weight of the quantity of items in number.

Manufacturing process of each set.

Drawing/photograph of each set.

lustification of 5% wastage asked for manufacturing of each set.

_Lnl*_xw{\_).—-

The case stands deferred.

28

The case stands deferred.

HO File RLA File ~ |Lic.No/Date:0510410679

| |Case No.t  Party Name: BLUEBIRD [Meot No/Date: 1/81- iStatus: Deferred |
L 133/5/81-ALC2/2019 iSOLAR PRIVATE IALC2/2020
iLIMI'lLD |01 04.2020
HQ File ERLA Tile “[Lic.No/Date:0510410642 wALtl()n by : ‘
:01/81/050/00082/AM20/ |:05/23/040/00078/AM20/ i21 05.2019 ;(‘onsultcmt (fEC 3)
;98 IDecision: The Committee considered the case as per agenda and noted that the applu,anf, s rcply was

sent to Consultant {TEC-3) on 06.02.2020 for examination of the case. However, Consultant (TEC-3)
vide email dated 05.04.2020 informed that the case is under examination. Therefore, the Committee
decided to wait for the comments.

Case No.:34/5/81-  Party Name: JINDAL ~ 'Meet No/Date:1/81- [Status: Deferred
ALC2/2019 SAW LIMITED ALC2/2020
| 01.04.2020

ALtiun by

:01/81/050/00083/}\1\/1'20/' 05/23/040/00079/AM20/:23.05,2019

Dy, Dt o
DHrask
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Deeision: The Committee considered the case as pe,r dgendd and noted that the apphcdm S 1ep1y was
sent to Consultant (TEC-3) on 23.12.2019 for examination of the case. However, Consultant (TEC-3)
vide email dated 05.04.2020 informed that the case is under examination. Therefore, the Committee
decided to wait for the comments.

The case stands deferred.

100

Case No.:35/5/81- Party Name: GAVIRANGA  [Meet No/Date: 1/81- Status: |
~—ALC2/2019——— - -~ — —— ENTERPRISES ———— —{AE€2/2020-— —— ———|Approved - — -~ -
! 101.04.2020
HQ File IRLA File [Lic.No/Date:0710114946 |
01/81/050/00084/AM20/  :07/24/040/00042/AM20/  [24.05.2019 |

Decision: The Committee considered the case as pcr agenda and decided to fix the ad-hoc norms as

per written comments given by MeilY vide F. No. W-21/4/2020-IPHW-MeitY dated 11.03.2020.
{Copy enclosed)

RA concerned may take suitable consequential action accordingly.

[CaseNo.36/5/81-  [Party Name: GAVIRANGA Moot No/Date: 1/81- IStatus:
ALC2/2019 [ENTERPRISES ALC2/2020 Approved |
| 101.04.2020 :
e Ty ELm N D TIoTIH|
:01/81/050/00085/AM20/  [:07/24/040/00043/AM20/  24.05.2019 ;

1o o T
Decision: The Committee considered the case as pel dg:,ndd and decided to fix the ad-hoc norms as

per written comments given by MeitY vide F. No. 17(3)/2020-IPHW dated 11.03.2020. (Copy|
enclosed)

RA concerned may take suitable consequential action accordingly.

~ [Case No.:39/5/81- ” §PdrtyNdmc SHIVALIK Meet No/Date:1/81-

gStzitus: Deferred

ALC2/2019 lBIMFTAL CONTROLS JALC2/2020
LTD. 01.04.2020 f
: HQ File IRLA File Lic.No/Date:0510410693 Actlon by

Consultant (TEC- 3)

01/81/050/00088/AM20/ 05/24/040/00096//\]\/120/ 24.05.2019

192 IDecision: The Committee considered the case as pcr agonda and noted that the dppll(:dl’li s reply was
sent to Consultant (TEC-3) on 06.02.2020 for examination of the case. However, Consultant (TEC-3)
vide email dated 05.04.2020 informed that the case is under examination. Therefore, the Committee
decided to wait for the comments. ;

The case stands deferred.

'btatuq Defcrred

ﬁ’alty Name: SHIVALIK Mcct ‘No/Date:1/81-

" ICase No.:40/5/81-

ALC2/2019 BIMETAL CONTROLS  ALC2/2020 |
| LTD. 01042020 L
103 T ic.No/Date-0510410694 [Action by |

HQFile ~ [RLATile |
01/81/050/00089/AM20/ :05/24/040/00095/AM20/ [24.05.2019 (Consultant (TEC-3)

Du.lsmn The (“ommmcc celasldcrec{ the case as per dgendd cLUC] notcd 1hdt 1he dpphccmt s reply was |
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scni to Consultant (TEC- 3) on 17.12.2019 for examination of the case. IIowever Consultant (TEC- 3)§
Iv1de email dated 05.04.2020 informed that the case is under examination. Therefore, the Commiitee

idecided to wait for the comments.

EThe case stands deferred.

Case No.:41/5/81-
ALC2/2019

HQ File
:01/81/050/00090/AMZ0/

Party Name: SHIVALIK.
BIMETAL CONTROLS
LTD.

Moot No/Dato: /81

ALC2/2020
01.04.2020

Status: Deferred

RLA File

:05/24/040/00094/AM20/

Lic.No/Date:0510410695 [Action by :

24.052019

\C‘omultdnt (TE(, '3)

104 D ecision: The Committee considered the case as per agenda and noted that the applicant’s reply sti
& sent to Consultant (TEC-3) on 17.12.2019 for examination of the case. However, Consultant (TEC-3)
vide email dated 05.04.2020 informed that the cage is under examination. Therefore, the Committee
idecided to wait for the comments.

The case stands deferred.

Case No.:1/16/81- EParty Name: KANADE EMeet No/Date: 1/81- iStatus:
ALC2/2019 [ANAND UDYOG PVT. ALC2/2020 Deferred
ILTD. 01.04.2020 |
HQ File [RLA File ILic.No/Date:03 10832294 |Action by
:01/81/050/00286/AM20/ E 1:03/94/040/00569/AM20/ '17 10.2019 :DPIT

105 j

sent to DPIIT for exammduon of the case on 26 12. 20].9 follewcd by a wmmder on 03.04. 2020
However, no comments have been received yet. Therefore, the Committee decided to wait for the
comments.

EThc case stands defer rcd

| ICaseNo.:2/16/81-  [Party Name: KANADE Meet No/Datc:1/81-  |Status:
ALC2/2019 IANAND UDYOG PVT. |ALC2/2020 [Deferred
: ILTD. 01.04.2020 !
HQ File RLA File

106 [y

30 |

201/8 1/050/00287/AM20/

:03/94/04 0/005 70/AM20/

17.10.2019

(Llc No/Date:0310832295 gActlon by

i DPII I

Decision: The Committee consxdored the case as pe: dgondd and noted that a copy of dpphcatmn was
sent to DPIT for examination of the case on 26.12.2019 followed by a reminder on 03.04.2020.
However, no comments have been received yet. Therefore, the Commitiee decided 1o wait for the

comments,

"The case stands deferred.

s 08/24/ 040/ 0021 5/AM20/

ICase No.:5/16/81- Party Name: MGR Meet No/Date:1/81-  Statos:
ALC2/2019 METALS ALC2/2020 Approved
| 101.04.2020
HQ File iiU A Tile ILic.No/Date:0810146373 |

:01/8 I/OSO/OOZQO/AMZO/

Page 47

22.10.2019




Decision: The Committee considered the case as pcr agondd and decided to fix the ad-hoc norms as
per comments given by Consultant (TEC-3) vide email dated 05.04.2020 as under:
ITCHS . - o ITCHS Import Recommended
Code Export Iiom Quantity Code Item Quantity
Aluminium Rolling Slab 500000.000 Aluminium | 525000 Kgs
1, /6012090 (Net Content 5,00,000 Kgs) | Kgs 76020010 Scrap
RA concer md may tdkc sundble con%equcmidl dLUOH ac,ocndmgly
~ |Case No.:6/16/81- Party Name: TOSHIBA ~ |Meet No/Date:1/81-  [Status:
ALC2/2019 TRANSMISSION & IAIJC‘2/202O Deferred
DISTRIBUT]ON bYQTF\/IS 401 04,2020 !
HQ File [RLA File ;LIL No/Date:0910068126 |Actlon by |

108 ;

01/81/050/0029]/AM20/ 1:09/24/040/00368/AM20/ 122.10.2019 | DHI

Decision: The Committee conmdered the case as per agenda and noted that a copy of dpphc.a.uon was
sent to DHI for examination of the case on 17.12.2019 followed by a reminder on 03.04.2020.
However, no comments have been received yet. Therefore, the Committee decided to wait for the
comments.

The case stands deferred.

Case No.7/16/81-  [Party Name: SHIVALIK Mect No/Date:1/81- [Status:
ALC2/2019 BIMETAL CONTROLS LTD ~ ALC2/2020 ’I)Lfarrcd
‘ | 01.04.2020 !
HQ File IRLA Tile LIC No/Date:0510412272 [Action by :
01/81/050/00292//\1\/120/ i 05/24/040/00425/AM20/ 25 10 2019 Applicant
wi)TZmIoJ Wi he Committcc considered the case as per dgendd dnd dcudcd to seek from the dpph(,dm}
109 the following information as per recommendation given by Consultant (TEC-3) vide email dated
05.04.2020:
(i) Specific items of import and export
(ii) S.No. 3, 5 and 11 of SDL
The case stands deferred.
© CaseNu.8/16/81-  Party Name: ARMOR  Mect No/Date:1/81- Status:
ALC2/2019 PLAST LIMITED }ALCZ/202O Approved
01.04.2020
HQ File RLA Tile Lic.No/Date:0710115611
11 1:01/81/050/00293/AM20/ | 07/24/040/00163//\1\/120/ 128.10.2019
0 IDecision: The Committee considered the case as p01 dgcndd and decided 1o fix the ad-hoc norms as
per comments given by Consultant (FEC-3) vide email dated 05.04.2020 as under:
ITCHS . . e 1TCHS Import Recommended |:
1 Code Export liem Quantity Code hem Quantity
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Articles Made of 17-7PH 17-7TPH 1.02Kgs/Kg
Stainless Steel Tubes (Net 210.240 13069090 Stainless content in the
Content of Import item in Kes Steel export product
Export Product 210.24 kgs) Tubing
Note: Grade & diameter of SS to match in import & export items.

73042200

s RA concerned may take buudb}e consequential dctlon dacordmgly

“[Case No.:9/16/81- Party Name: AXORA | Meet No/Date: /81 |Status
ALC2/2019 ‘RJ}SOURCE S LIMITED ‘AL(,Z/ZOZO E])efernd
' ; 01.04.2020
HQ File IRLA File ;Llc.NO/Date:02 10209513 ‘Action by :
:01/81/050/00294/ AM20/ 1:02/24/040/00109/AM20/ 128.10.2019 Apphcdm

T Decision: The Committee conz,ldered the case as per agenda and noted that a deﬁclcnoy letter
seeking certain information as raised by MSME was sent to the applicant on 27.01.2020 followed by
a reminder on 01.04.2020. However, no reply has been received yet. Hence, the Committee decided
10 wait for the comments.

Thc case stands deferred.

|Case No.:44/18/81- Party Name: APAR !Mcct No/Date:1/81- Status:
IALC2/2019 INDUSTRIES LIMITED EAL'C2/2020 I)cferred
101 04.2020
HQ File RILA File ILic.No/Date:3410045678 | Action by
:01/81/050/00338/AM20/ :34/24/040/00268/AM20/ 03.12.2019 : DPIIT

12 §Dec1sxon The Committee conmdm ed the case as per dgcnda and noted that a copy of application was
sent to DPIIT for examination of the case on 23.12.2019 followed by a reminder on (3.04.2020,
However, DPIIT vide email dated 06.04.2020 advised to defer the case. Therefore, the Committee

decided to wait for the comments.

The case stands deferred.

................ Case No.:2/19/81- §Party Name: APAR gMeet No/Date:1/81- ESmtus
ALC2/2019 INDUSTRIES LIMITED  {ALC2/2020 ‘Approved |

| 101.04.2020 E

HQTile RLA File ILic.No/Date:0310833236 |

:01/81/050/00341/AM20/  1:03/94/( )40/00671/AM20/ 05.12.2019 |

Decision: The Committee considered the case as pcr dgcndd and decided to fix the ad-hoc norms as
per comments given by Consultant (TEC-3) vide email dated 05.04.2020 as under:

113
S| TI'CHS - Recommended Quantity
No. Code Import Item
Tge . - Q oy @fc o agQ ¢ 1 ioheaver 1 o
1 74081190 Copper Wire Rod: 8 | Net plus 1% wastage or as applied, whichever is lower

mm Dia.
; Primary Unalloyed | Net plus 1% wastage or as applied, whichever is lower
|2 76011010 | Alluminium Ingots/
Sow/T-Bars

3 39011090 | XLPE Compound Net plus 2.5% wastage or as dpphcd whichever is low J>‘ Y
h—— - e 1 P IR %U' §

Diroctor tseswmi c,s
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1161

RA concerned may take suitable consequential action accordingly.

114

The case stands deferred.

The case stands deferred.

| 4 29173200 | Plasticiser (DOP) Net plus 2.5% wastage or as applied, whichever is lower
5 39041020 | PVC Resin Net plus 2.5% wastage or as applied, whichever is lower
6 40027000 | EPDM Net plus 2.5% wastage or as applied, whichever is lower
7 38029019 | Calcined Clay Net plus 2.5% wastage or as applied, whichever is lower
8 39013000 | EVA Co-Polymer Net plus 2.5% wastage or as applied, whichever is lower
9 28183000 Alumin%um Net plus 2.5% wastage or as applied, whichever is lower
Hydroxide
10 | 39019090 Iiolymers of Net plus 2.5% wastage or as applied, whichever is lower
Ethylene i i
11 [ 72172010 | G. LWire Net plus 2% wastage or as applied, whichever is lower

Note: For import item No. 10, the type of polymer to be imported will be same as used in
export product.

______________ S —— — 1 0 b L

Case No.:3/19/81- IParty Name: DIAMOND Meet No/Date:1/81- [Status:

ALC2/2019 ENGINEERING (CHENNAI) [ALC2/2020 Deferred

PVT. LTD. 01.04.2020 ;

HQ File RLA File ~ [Lic.No/Date:0410166336 }Aamn by
:01/81/050/00342/AM20/  1:04/24/040/00135/AM20/  106.12.2019 : DPIIT

Decision: The Committee considered the case as per agendd and noted that a copy of application was
sent to DPIT for examination of the case on 23.01.2020. However, DPIIT vide email dated
06.04.2020 advised to defer the case. Therefore, the Committee decided to wait for the comments.

| CaseNo.:4/19/81-  [Party Name: PEARL Moot No/Date:1/81- [Status:
ALC2/2019 INSULATIONS PRIVATE |ALC2/2020 lDeferred
| LIMITED 101.04.2020 R
HQ File RLA File Lic.No/Date:0710115821 [Action by :

:01/81/050/00343/AM20/ %:07/24-/040/00202/AM20/ 106.12.2019 Apphcam

Decision: The Committee considered the case as per the dgenda and noted that the hard coDy of

20.12.2019 followed by a reminder on 31.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application.

Case No.:6/19/81- ;I"airt.y’Name: ALUFOIL, Meet No/Date:1/81- Sm;.atus
ALC2/2019 PRODUCTS PYVT LTD | ALC2/2020 fDeferred
} 01.04.2020
HQ File RLA File Lic.No/Date:0210209602 Action by :
E01/81/050/00345/AM20/ I 02/24/040/00131/AM20/ 109.12.2019 ‘Appllcdnt

;Duusmn The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from the applicant and in this regard, an email was sent on.
123.12.2019 followed by a reminder on 30.03.2020. However, no information has been received yet. |

1 lence, the Committee decided 1o wait for the complete set of application.
The case standq deferred.
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[Case No.:5/19/81- ~ [party Name: RAJPUTANA ~ {Mect No/Date:1/81-  [Status:
ALC2/2019 INDUSTRIES PVT.LTD.  |ALC2/2020 IDeferred
01.04.2020 |
HQ File RLA File Lic.No/Date: 1310049465 |
01/81/050/00344/AM20/  [:13/24/040/00177/AM20/  {09.12.2019 |

117 Decision: The Committee considered the case as per agenda and decided to seek from the dpphcant
to furnish the following information as per advice of the representative of MSME:

1. Firm to provide percentage of brass in import item and the wastage incurred in each step of
the manufacturing process.

: 2. Composition of Brass of import and export.

: The case stands deferred.

3 Case No.:7/19/81- Party Name: EFD No/Date:1/81-  |Status:
ALC2/2019 INDUCTION PRIVATE  |ALC2/2020. Deferred

% - LIMITED 01.04.2020 |

| - e . e e e i i et . ‘ s, e . i
.1 HQ File |RLA File Lic.No/Date:0710115833 [Action by :
118 :01/81/050/00346/AM20/  :07/24/040/00213/AM20/  |10.12.2019 |Section

. Decision: The Committee considered the case as per agenda and noted that the copy of dpphc,auon:
’ has not yet been sent to MeitY as decided in M. No. 22/81 dated 19.02.2020. Therefore, the
Committee directed to send a copy of application to MeitY.

The case stands deferred.

l Case No.:10/19/81- Party Name: NAMO éMect No/Date:1/81 - Status:
IALC2/2019 ALLOYS PVT. LTD. ALC2/2020 Deferred

J 01.04.2020

' HQ File ‘RLA File ELic.No/Dale:OS 10412859  |Action by

! 01/81:’050/00349/AM20/ ()5/24/{)40/00544/AM20/ {11.12.2019 NC

119 Decision: The Committee considered the case as por agcnda and noted that Consultant (TEC-3) and
1 Consultant (SKB) have recommended the case with different wastages. It was observed that there
| are two norms which appear to be applicable to the present case i.e. at C-3 and at C-1679, However,
in both the entries, the wastages are different. Therefore, the Committee decided to ask Consultant
(TEC-3) and Consultant (SKB) to provide more clarity on the serial number to be applicable in the |
current case. Hence, the Committee decided to discuss the issue in the forthcoming meeting.
The case stands deferred.

............... Cd% No.:9/19/81- WéParty Ndmewlm:IbO  Meet I\Won?f)Wdic l/ 81- Sm‘;;{us !
ALC2/2019 [POWER ELECTRONICS {ALC2/2020 Deferred
|& PROJECTS PVT.LTD. [01.04.2020
HQ File | " IRLA File Lic.No/Date:0310833357 [Action by :
120 01/81/050/00348//\1\/120/1 03/95/040/00888/AM20/ {11.12.2019 Consultant (Tec-3)

Decision: The Committee considered the case as per agenda and noted that a copy of dpp]lbdll()l’l was
sent to Consultant (TEC-3) on 14.02.2020 for examination of the case. However, Consultant (TEC-3)
vide email dated 05.04.2020 informed that the case is under examination. Therefore, the Committee
decided to wait for the comments.
The case qtcmds defcrrcd

y, Dirptar
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121

T(*aste No.:11/19/81- Party Name: SHERA [Meet No/Date:1/81- Status:
;ALCZ/ZOH ENERGY PVT.LTD. ALC2/2020 Deferred
| 01.04.2020
HQ Tile RLA File ILic.No/Date: 1310049469 |Action by |
:01/81/050/00350/AM20/ :13/24/040/001 84/ AM20/ 111.12.2019 DPIIT '
Decision: The Committee considered the case as per agenda and noted that a copy of dppllcatlon was
sent to DPIT for examination of the case on 20.12.2019 followed by a reminder on 03.04.2020.
However, DPIIT vide email dated 06.04.2020 advised to defer the case. Therefore, the Commitice

decided 1o wait for the comments.

The case qiands defelrcd

122 ]

|Case No.:13/19/81- | Pal‘tj}v}-\lalnc: SUBHAM  [Meet No/Date:1/81- 7 fStatub
ALC2/2019 ENGINEERING WORKS ALC2/2020 Deferred
; 01.04,2020 |
HQ File ;RLA File éLic.No/Date:OS10833407 Action by :
01/81/050/003 52/AM20/ ! 03/95/040/00843/AM20/ 113.12.2019 !Apphcdnt

CCaseNo.:12/19/81-  Party Name: TOSHIBA ~ Meet NoDate: /81~ [Status:

5Decmon The Committee oonsldbred the case as pu dgendd and noted that a copy of apphcailon was |
sent to DHI for examination of the case on 23.12.2019 followed by a reminder on 03.04.2020.

hc case qtdnds deferred.

ALC2/2019 TRANSMISSION & ALC2/2020 Deferred
DISTRIBUTION SYSTEMS '0] 042020 ]

HQTFile RLA File LLic.No/Date:0910068279 ﬁAcuun by :
:01/81/050/0035 1/AM20/  [:09/24/040/00134/AM20/  112.12.2019 DHI

However, no comments have been received yet. Hence, the Committee decided to wait for the
comments.

Decision: The Committee considered the case as per the agenda and noted that the hard t,opy of
application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019 followed by a reminder on 30.03.2020. However, no information has been received yet.
Hence, the Committee decided to wait for the complete set of application.

The case stands deferred.

12410

Case No.:2/22/81- Party Name: ASTA INDIA Meet No/Date:1/81- Status:
ALC2/2019 PRIVATE LIMITED {ALC2/2020 Deferred

f ! 101.04.2020 |

HQFile  [RLAFile Lic.No/Date:3410045771 [Action by :
01/81/050/00392/AM20/  [:34/24/040/00262/AM20/  108.01.2020 |Applicant

17.02.2020. However, no information has been received yet. Therefore, the Committee decided to

Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on

remind the applicant for submitting the complete set of application.
The case stands deferred.

3
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|Case No.:1/22/81- Party Name: RAJHANS  [Meet No/Date:1/81- Status:

ALC2/2019 IMETALS PVT. LIMITED | ALC2/2020 {Defcrred
| E 101.,04.2020 |
HQ File ~ [RLA File ILic.No/Date: 2410047968 |Action b by :

:01/81/050/00391/AM20/  :24/24/040/00044/AM20/  |08.01.2020 lApphcal}t

Decision: The Committee considered the case as per dgcnda and noted the comments given by
Consultant (SKB). After due deliberation, the Committee decided to seek from the applicant the
following information:

(i) Composition of Brass of both export and import item

The case stands deferred.

126 |

 Case No.:3/22/81- 'Party Name: JAINFGL  [Meet No/Date: 1/81-  [Statos:
ALC2/2019 IMETAL INDUSTRIES ~ |ALC2/2020 Deferred
| 01.04.2020 |
HQ File IRLA File Lic.No/Date:0410166419  |Action by :
£01/81/050/00393/AM20/  |:04/24/040/0015 1/AM20/  09.01.2020 Applicant

Decision: The Committee considered the case as per dgenda and noted the comments given by;
Consultant (SKB). After due deliberation, the Committee decided to seek from the applicant the|
following information on the advice of representative of MSMIE:

(D) Certificate on chemical analysis of item of imports from recognized BIS laboratory
The case stands deferred.

o7 1t

Case No.:4/22/81- Party Name: SAPA IMect No/Date:1/81- Status:
ALC2/2019 XTRUSION INDIA (ALC2/2020 IDeferred
PRIVATE LIMITED 101.04.2020 |
HQ File \RLA File Lic.No/Date:0710116012 gActi()n by :
01/81/050/00394/AM20/  :07/24/040/00240/AM20/ 109.01.2020 /Applicant

Decision: The Committee considered the case as per the dgendd and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on-
18.02.2020. However, no information has been received yet. Therefore, the Committee decided 1o
remind the applicant for submitting the complete set of application.
[The case stands deferred.

128
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|Case No.:7/22/81- Party Name: GALA Meet No/Date: 1/81- Status:
ALC2/2019 PRECISION ENGINEERING  |ALC2/2020 Deferred
IPVT. LTD, 101.04.2020 |
HQ File [RLA File [Lic.No/Date:03 10834081 |Action by :
:01/81/050/00397/AM20/ |:03/94/040/00847T/AM20/  {10.01.2020 Applicant

Decision: The Commiittee considered the case as per the dgcndd and noted that the hard copy of
application has not yvet been received from the applicant and in this regard, an email was sent on
18.02.2020. However, no information has been received yet. Therefore, the Committee decided to
remind the applicant for submitting the complete set of application.

iThe case stands deferred.




““““““““ Case No.:5/22/81- Party Name: MITTAL ~ |Meet No/Date:1/81- [Status:
ALC2/2019 APPLIANCES LIMITED  |ALC2/2020 Approved
101.04.2020
HQ File RLA File iLic.No/Date: 5610003782
:01/81/050/00395/AM20/  |:56/24/040/00025/AM20/  10.01.2020
Decision: The Committee considered the case as per agend'a' and noted that the hard copy of
application has not yet been received from the applicant despite email sent on 18.02.2020. However, |
12 |the matter was deliberated in the meeting and the Committee decided to fix the ad-hoc norms as
9 |recommended by Consultant (SKB) as under:
ITCHS o T e | ITCHS Import Recommended Quantity
Code Export Item Quantity Code Jtern
Refined Copper ] 203 MT (inclusive of 1.015
74031300 | Billets 2090 | 74040012 | SR MM content in the export
(Cu —99.99%) ' P product)
RA conc,crned ‘may tako su11ab]c consequential action accordingly.
~ Case No.:6/22/81- Party Name: RATHANS  [Mect No/Date: 1/81- Status:
;ALCZ-."2019 IMPEX PRIVATE IALC2/2020 jDeferred
LIMITED |01 .04.2020 f ;
HQ File RLA File Lic.No/Date:2410042974  |Action by : '
01/81/050/00396/!\1\420/ 24/24/040/00047//\1\/!20/ 10.01.2020 ‘Applicant
;130 Decision: The Committee considered the case as p{,r dg,uldd and noted the comments given by
; Consuitant (SKB). After due deliberation, the Committee decided to seck from the applicant the
following information:
(i) Composition of Brass in both export and import item.
The case stands deferred.
[ [Case No.:8/22/81- H’arty Name: H. H. éMeet No/Date:1/81- IStatus:
ALC2/2019 IMETALS ALC2/2020 Deferred
01.04.2020 §
HQ rile ‘ ;[RLA File \Llc No/Date:0510413314  Action by :
B 01/8 /05()/00398/AM20/ 05/23/040/00377/AM20/ 13.01.2020 prpliLdilt
131 [y y
dpplu,dilon thS not yet bccn received from thc dppllbdﬂt and in this 1egdrd an cmall was sent on
18.02.2020. However, no information has been received yet. Therefore, the Committee decided to
remind the applicant for submitting the complete set of application.
The case stands deferred.
Case No.:10/22/81- [Party Name: RATNAMANI ~ Meet No/Date:1/81-  [Statos:
ALC2/2019 IMETALS AND TUBES LTD.  ALC2/2020 lDefcrred
132 | '01.04.2020
HQ File IRLA File Lic.No/Date:0810146986 |Action by :
01/81/050/00400//\1\/[2(}/ 08/24/040/00335//\1\/[20/ 13.01.2020 [Applicant
37 | Page 47
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133 Decision: The Committee considered the case as per the agenda and noted that the hard copy of

134 _
1 ilo ICTO(iIS Import em Recommended Quantity
1 74081190 | Copper Wire Rod : § Mm Dia Net plus 1% wastage
12 76011010 | Primary Unalloyed Allyminium Ingots/Sow/T-Bars | Net plus 1% wastage
3 39011090 | XLPE Compound Net pius 2.5% wastage
4 39041020 | PVC Resin Net plus 2.5% wastage

Decision: The Committee considered the case as per agenda and decided 1o seek from the dpph(,ant
to furnish the foliowing information as per advice of Consuitant (I'EC-3): !

1. Thickness of each layer of coating.

The case stands deferred.

ICase No.:11/22/81- Party Name: ALUTOP  [Mect No/Date:1/81-ALC2/2020 Status:
ALC2/2019 01.04.2020 Deferred
HQ File RLA Tile Lic.No/Date:0710116026 |Action by :
:01/81/050/00401/AM20/ :07/24/040/00239/AM20/ [14.01.2020 Applicant

application has not yet been received from the applicant and in this regard, an email was sent on
18.02.2020. However, no information has been received yet. Therefore, the Committee decided to
remind the applicant for submitting the complete set of application.

The case stands deferred.

“|Case No.:9/22/81- lPdrty Name: APAR Meet No/Date:1/81- EStatus:
ALC2/2019 INDUSTRIES LIMITED | ALC2/2020 'Approved
I 01.04.2020 |
QHQ File ERLA File Lic.No/Date:0310834137 :
| 01/81/050/00399/AM20  1:03/94/040/00804/AM20  14.01.2020 ,

IDecision: The Committee Lonqld{,xed the case as per agenda and decided to fix the ad-hoc norms as
per comments given by Consultant (TEC-3) vide email dated 05.04.2020 as under:

RA comcrned may take suitable COl’lSC(IUG]’l‘le] action accordingly.

*ICase No.:14/22/81- Party Name: DISHA AUTO  Meet No/Date:1/81-  |Status:
ALC2/2019 COMPONENTS PVT.LTD, | ALC2/2020 Deferred
| . 01.04.2020
IHQ File RLA File Lic.No/Date:0310834191 |Action by
:01/81/050/00404/AM20/  :03/94/040/00823/AM20/  [15.01.2020 : Section

51,
135 Ipecision: The Committee considered the case as per agenda and noted that a copy of application was

sent to Censultant (TEC-3) on 06.02.2020 for examination of the case. However, Consultant {TEC-3)
vide email dated 05.04.2020 requested to send again a complete set of application. Therefore, the
Committee decided 1o send again a compiete set of application to Consultant (TEC-3).

’Ihc case stdnds dcfcrred
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Caqe No.:12/22/81- Party Name: SELP INDIA |Mect No/Date: 1/81- Statos:

ALC2/2019 PVT. LTD. |ALC2/2020 ineferred
| | 01.04.2020

!HQ File QRLA File Lic.No/Date:0310834156 Action by :
<01/81/050/00402/AM20/  :03/95/040/00997/AM20/ 115.01.2020 Applicant

136 Decision: The Committee wns1dexcd the case as pcn the agcndd and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on

remind the applicant for submitting the complete set of application.

The case stands dcferrcd

01/81/050/00403/AM20/ :03/95/040/00819/AM20/  |15.01.2020

Decision: The Committee cons1dcred the case as per agenc{d and decided to fix the ad-hoc norms as
per comments given by Consultant (TEC-3) vide email dated 05.04.2020 as under:

Note: {i) Description of import iftem is amended as above.
(ii) Grade of import & export items should match.

RA concc_med may tczkc, suitable LOH%BqUC‘mldl actlon dcuordmgly

" [Case No.17/22/81- Party Name: K. G [Mect No/Date:1/81-  |Status:
ALC2/2019 METALLOYS IALC2/2020 Deferred
101.04.2020 |
HQ File :RLA File Lic.No/Date:1310049503  |Action by :

£01/81/050/00407/AM20/ 13/’24/040/00191,’AM20/ 17.01.2020 ‘Appllcfmt

18.02.2020. However, no information has been received yet. Therefore, the Committee decided to

Case No.:13/22/81- ‘Party Name: WELSPUN 3Meet No/Date: 1/81- Status:
ALC2/2019 CORP LTD. AL(“2/2020 iApproved

_ | §Ol .04.2020 !
HQ File IRLA File ILic.No/Date:0310834181 |

13
7 [TCHS - e ITCHS e Recommended
Codo Export Item Quantity Code Import Hem Quantity
Alloy Steel ERW 10000.000 Alloy Steel 10700 MT
1 73061929 | Pipe of API ' 72253090 | Plates/Coil of Plates
MT .
Grade of relevant grade

13 IDecision: The Committee considered the case as pc1 dgundd, and decided to seek from the dpphccmt‘
to furnish the following information as per advice of the representative of MSME: ?

I. Percentage of lead in import and export product.
2. Manufacturing processes with step-wise wastage.

The case stands deferred.

Caqe No.:16/22/81- (Party Name: MET ALIC Mect No/Date: [/81- gStatus o

ALC2/2019 IMPRESSIONS (INDIA) PVT.  ALC2/2020 iDeferred
139 LTD. 01.04.2020 ;

HQ File IRLA File Lic.No/Date:0510413371 [Action by :

£01/81/050/00406/AM20/ 1:05/24/040/00672/AM20/ 17.01.2020 |Applicant |
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[Case No. 15/22/31:“‘“““““““”“““”Fsa;&“&'mne P.KSTEEL [Meet No/Date:1/8]- Status:

ALC2/2019 |AND METAL WORKS ~ 'ALC2/2020 EI)eferred
01.04.2020

HQ File RLA File Lic.No/Date:0510413370 Action by :

:01/81/050/00405/AM20/  1:05/24/040/00668/AM20/ |17.01.2020 Applicant

Decision: The Committee wnsldcrod the case as per the dgendd and noted that the hard copy of:

'The case stands deferred.

Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
18.02.2020. However, no information has been received yet. Therefore, the Committee decided to
remind the applicant for submitting the complete set of application.

The case stands def oned

application has not yet been received from the applicant and in this regard, an email was sent on
18.02.2020. However, no information has been received yet. Therefore, the Committee decided to
remind the applicant for submitting the complete set of application.

 |Case No.:18/22/81- [Party Name: POLYCAB ~ [Meet No/Date:1/81-  [Status:
ALC2/2019 INDIA LIMITED ALC2/2020 iDeferred
01.04.2020
HQ File wRLA File [Lic.No/Date:0310834331  Action by :
:01/81/050/00408/AM20/  1:03/95/040/01018/AM20/ 20.01.2020 \Applicant
141 pecision: The Committee considered the case as per the agenda and noted that the hard copy of

application has not yet been received from the applicant and in this regard, an email was sent on
18.02.2020. However, no information has been received yet. Therefore, the Committee decided to
remind the applicant for submitting the complete set of application,

The case stands deferred.

§
i
!

" [Case No.:21/22/81- Party Name: GAVIRANGA  |Meet No/Date:1/81-  [Status:
ALC2/2019 INTERPRISES ALC2/2020 Deferred
| 01.04.2020 |
HQ File RLA File Lic.No/Date:0710116046 :Action by :
47 FO1/81/050/0041 IAMDO/  |07/24/040/0025S/AM20/ 21012020 |Section

|

Decision: The Committee considered the case as per the agenda and decided to send dg,dul ac,opy of
apphcallon to MeitY for examination of the case as MeitY vide email dated 03.04.2020 informed !

thdt the copy of application is not traced out.

;The case stands deferred.

|
1431

‘(‘abe No.:22/22/81- Party Name: GAVIRANGA !Meet No/Date: 1/81- btatus
ALC2/2019 ENTERPRISES ALC2/2020 ;I)cicrred

1 ;01 04.2020 i
HQ File RLA File Lic.No/Date:0710116047 Actlon by _
01/81/050/00412/AM20/ :07/24/040/00256/AM20/ 121.01.2020 Scctmn@

40 |
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'Decmon The Committee considered the case as pu - the d;_,endd and decided to send again acopy of
|dpphcat10n to MeitY for examination of the case as MeilY vide email dated 03.04.2020 mformed

]that the copy of application is not traced out.

Thc case stcmds deferred.
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Case No.:19/22/81- i;:cii'ty Name: MGR Meet No/Date:1/81- |

ALC2/2019 METALS IALC2/2020 iApprovcd
i {01.04.2020 i

HQ File [RLA File Lic.No/Date:0810147046 |

:01/81/050/00409/AM20/  |:08/24/040/00339/AM20/  121.01.2020 ;

Decision: The Committee considered the case as per the agenda and noted that the hard copy of
‘application has not yet been received from the applicant and in this regard, an email was sent on
118.02.2020. However, the Committee noted the comments given by Consultant (SKB). Adter due
deliberation, the Committee decided to review SION at C-3 and fix the ad-hoc normsas under:

ITCHS . . Ten . ITCHS Import Recommended
Code Export Item Quantity Code Ttem Quantity
Aluminium Rolling . 1.05K gs/Kg content in
| 76012090 | Siab (Net Content 1?25:1000'000 76020010 éxi;:mmum the export product
354000 Kgs) & nerap |
RA concerned may take suitable consequential action accordingly. E
Case N0.:20/22/81- Party Name: USHA  [Meet No/Date:1/81-  |Status:
ALC2/2019 INDUSTRIAL 5ALC2/2020 Deferred
{CORPORATION :01.04.2020 |
HQ File RLA File ILic.No/Date:0810147053  |Action by :
:01/81/050/00410/AM20/ :08/24/040/00333/AM20/ ;21 01.2020 Applicant

Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
18.02.2020. However, no information has been received yet. Therefore, the Committee decided to
‘remind the applicant for submitting the complete set of application.

The case stands deferred.

“lcase N() /181- Party Name: GURUSHREE ~ Meet No/Date: 1/81- IStatus:
ALC2/2020 INDUSTRILS PRIVATE ALC2/2020 Deferred
LIMITED 101.04.2020 i
HQ File RLA File Lic.No/Date:6310001432 IAction by :
01/81/050/00459/AM20/ (3/24/040/00001//\1\/[20/ 118.02.2020 |App11bdm

146

Decision: The Commitiee considered the case as p01 the dgendd ‘and noted that the hard copy of
application has not yet been rcceived from the applicant and in this regard, an email was sent on:
31.03.2020. However, on the advice of Consultant (SKB), the Committee decided to seek from the
applicant to furnish the following information along with complete set of application:

1. Basis of calculation of 754 MT Vanadium compound of 9% to 40% V,0s for export of
57MT of Ferro Vanadium (50% 1o 80% Vanadium).
2. Manufacturing process chart and stage wise wastage of each step.
The case standb deferred.
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31.03.2020. However, no information has been received yet. Hence, the Committee decided to wait
(for the complete set of application.

Case No.:2/1/81- Party Name: RATNAVEER Meet No/Date:1/81- Status:Deferred
ALC2/2020 METALS LIMITED ALC2/2020
101.04.2020 |
HQ File RLA File Lic.No/Date:3410045925 |Action by :
.01/81/050/00460/AM20/ |:34/24/040/00378/AM20/  [03.03.2020 |Applicant

Decision: The Comimitice considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on

The case stands deferred.

éase N TR

ALC2/2020

|Party Name: GLITTER
METALS PRIVATE
ILIMITED

HQ File

3’148 01/81/050/00462/AM2(}/

The case stands deferred.

149

Case No.:
3/1/81-ALC2/2020

0 1/8 1/050/0046 1/AM20/

103/94/040/01011/AM20/ g04 03.2020

Meet No/wbmato 1/81- iStatumsD&,ferrLd
ALC2/2020 3
[01 04.2020 |
iLlc, No/Date:0310835199 Aatmn by
DPIIT

Decision: The Committee considered the case as per agenda and noted
sent to DPIT on 07.04.2020 for examination of the case. Flowever, the comments are still awaited. .

Hence, the Committee decided to wait for comments.

L{pr of application was

Meot No/Date: 1/81-

| dezty Name: Status:Deferred
PARAMIYOTI MOVERS |ALC2/2020
[PVT. LTD. 01.04.2020 E
RLA File Lic.No/Date:0610039446  Action by :

1:06/24/040/00091/AM20/

‘Apphca.ut

04.03.2020

ifor the complete set of application.

Decision: The Committee considered the case as per the agcndd and noted that the hard copy of
dpplication has not yet been received from the applicant and in this regard, an email was sent on
31.03.2020. However, no information has beer received yet. Hence, the Committee decided to wait

The case stands deferred.

42 |

Case No.:6/1/81-
ALC2/2020

:01/8 1/050/00464/AM20/

Party Name: BRIGHT
METALS INDIA PVT,
ILTD.

:13/24/040/00201/AM20/

Meet No/Date:1/81-  [Status: n
ALC2/2020 |Approved
{01.04.2020 j
Iic.No/Date: 1310049536

06.03.2020

Decision: The Committee con51dolcd the case as per the ag,enda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
31.03.2020. However, the matter was deliberated in the meeting and the Committee decided to fix|
the ad-hoc norms as recommended by Consultant (SKB) as under: 3
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152

‘ B Sk Recommended
ITCHS i I [TCHS - .
Code Export ltem Quantity | No. Code Import Hem Quantity
126.742 MT
1 74040012 | Copper Scrap inclusive of
BRASS INGOTS wastage of 6%
(Content of Copper 1.02 Kgs/Kg
74032100 Scrap 119.568 m.t., | 200,000 content in the
Zinc Scrap 42.965 MT 2 79011200 | Zinc Ingots export product
m.t. and Zinc Ingots taking clue from
37.583 m.t.) SION C-1167
3| 79020010 | Zinc Scrap As applied
RA concerned may take suitable consequential action accordingly.
................ Egééwﬁo.:7/1/81~ %Par’ty Name: KEL Meet No/Date: 1/81- ‘Status:Deferred
ALC2/2020 INDUSTRIES LIMITED |ALC2/2020
‘ 01.04.2020 |
HQ File 'RLA File Lic.No/Date:0510413815 %Action by :
:01/81/050/00465/AM20/  1:05/23/040/00460/AM20/106.03.2020 Apphcant

Decision: The Committee cons]dcrod the case as per the agenda and noted that the hard copy “of
application has not yet been received from the applicant and in this regard, an email was sent on.
31.03.2020. However, no information has been received vet. Hence, the Committee decided to wait

for the complete set of application.

The case stdnds dcfmrcd

~ICase No.:5/1/81-

3}})8.1‘1'}/ Name: MAK

Meet No/Date:1/81-

Statu% Deferred

The case stands deferred.

ALC2/2020 *CONTROLS AND ALC2/2020
‘ 01.04.2020 ‘
HQ File |R1 A Tile Lic.No/Date:3210079446 |Action by :

:01/81/050/00463/AM20/ Apphcant

I 32/24/040/00136//\1\/[20/ 06.03.2020

Decision: The Committee considered the case as pex the agenda and noted that the hard copy of
iapplication has not yet been received from the applicant and in this regard, an email was sent on

31.03.2020. However, no information has been received yet. Hence, the Committee decided to wait
for the complete set of application.

153

43 |

ALC2/2020 INTERNATIONAL ALC2/2020 |Approved

| IPRIVATE LIMIT ED 01.04.2020

HQ File ~ [RLA File Lic.No/Date:0510413859 |
:01/81/050/00467/AM20/ :05/23/04 0/00463/AM20/  112.03.2020

Decision: The Commiltee considered the case as per the dgendd and noted that the hard c,opy of
application has not yet been received from the applicant and in this regard, an email was sent on,
31 03 2020. Howevm the matter was dchbcrdu,d in thc mectmg and thc Commlttce dcmdc Ol 1
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the ad-hoc norms as recommended by Consultant (SKB) as under:

ITCHS . .. | ITCHS - Recommended
Code Export Item Quantity Code Import Item Quantity
\ T | o | 2323 MT
74081190 I%dre (,oppet Wire or 230.000 74071010 (:oppel CC Rods EC inolusive of
Conductors 1x4 mm | MT Grade ‘
1% wastage

IRA concerned may take suitable consequential action accordingly.

154 |

iCasc No.:10/1/81- 'Partyi\ldn;é LOTU S i :Meei No/Date: 1/8 1w wistaiﬂubw

;ALCZ/ZOZO éAVIATION TECHNOLOGY gALCZ’ZOZO Deferred
EPRIVATE LIMITED ;01 04.2020 2 !

HQ File :RLA File ILlc No/Date:0510413864 |Action by :

112.03.2020 !Appllccmt

Decision: The Committee considered the case as per the agenda and noted that the hard copy of-
application has not yet been received from the applicant and in this regard, an email was sent on
31.03.2020. However, no information has been received yet. Hence, the Committee decided to wait
for the complete set of application.

:01/81/050/00468/AM20/ 1 1:05/23/040/00475/AM20/

The case stands deferred.

156
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{(TEC-3) and Consultant (SKB} to provide more clarity on the serial number to be applicable in the

Case No.:8/1/81- Part}; Name: NAMO IMeet No/Date: 1/81- .btatus o
ALC2/2020 ALLOYS PVT. LTD. ALC2/2020 il)cfu‘rcd
01.04.2020
HQ File - RLA File ILlC No/Date:0510413836 |Acti0n by :
£01/81/050/00466/AM20/  {:05/24/040/00751/AM20/ 112.03.2020 INC

Deeision: The Committee considered the case as p{:r ag(,nda and noted that Consultant (TTC 3) and.
Consultant (SKB) have recommended the case with different wastages. It was observed that there:
are two norms which appear to be applicable to the present case i.¢. at C-3 and at C-1679. However,
in both the entries, the wastages are different. Therefore, the Committee decided to ask Consultant

current case. Hence, the Commitiee decided to discuss the issue in the forthcoming meeting.

The case stands deferred.

Case No.:11/1/81- Party Name: PARAM ~ Meet No/Date:1/81-
ALC2/2020 TNDUSTRIES ALC2/2020
01.04.2020
HQ File RLA File ILic.No/Date:0310835385  [Action by :

:01/81/050/00469/AM20/ E 03/95/040/01 157//\1\/120/ 112.03.2020 |Applicant

Decision: The Committee considered the case as per the dgcnda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
30.03.2020. However, no informaticn has been received yet. Hence, the Committee decided to wait
for the complete set of application.

The case stands deferred, e Wrmr G

Minisiry of Comme

Directorale Genmal i F

Sipe i

Fﬂi\?i(‘i! Inu”

Udyog Bhrawan, B Lo
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Case No.:13/1/81- Party Name: AUSA [Moct No/Date:1/81-  [Status:Deferred

ALC2/2020 MEDICAL DEVICES  |ALC2/2020
PRIVATE LIMITED  [01.04.2020 |
Lic.No/Date:0710116253 Action by :

HOQ File IRLA File
:01/81/050/0047 1/AM20/ '07/24/040/00304!/\1\/120/ 13.03.2020 \Applicant

for the complete set of application.

Decision: The Committee considered the case as per the dgendd and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
31.03.2020. However, no information has been received yet. Hence, the Committee decided to wait

The case stcmcls deferred.

158

‘Case No.:17/1/81- Party Name: DIACH Meet No/Date:1/81- Status:Deferred
ALC2/2020 CHEMICALS & ALC2/2020

PIGMENTS PRIVATE 01.04.2020 ;

LIMITED |
;IIQ File RLA File Lic.No/Date:0210209825 {Action by :
:01/81/050/00475/AM20/ 1:02/24/040/00202/AM20/ 13.03.2020 Applicant

Decision: The Committee considered the case as per the agena;énd'ndted that the hard copy of

application has not yet been received from the applicant and in this regard, an email was sent on
30.03.2020. However, no information has been received yet. Hence, the Committee decided to wait
for the complete set of application.

"The case stands deferred.

CaseNo.:16/1/81-  [Party Name: ENGINEFRS  [Mect No/Date: 1/81- Status:
ALC2/2020 INDIA ALC2/2020 Approved
a’ 01.04.2020
HQ File RLA File [Lie No/Date:05 10413868

:01/81/050/00474/AM20/  [:05/23/040/00471/AM20/  113.03.2020 i

i)tmusmn The (,ommh;lttee Lonsldered the cdseds ‘per thné-agenda and noted that the hard (,opy of

the ad-hoc norms as recommended by Consultant (SKB) as under:

application has not yet been received from the applicant and in this regard, an email was sent on
31.03.2020. However, the matter was deliberated in the meeting and the Committee decided to fix

&(&SS Export Item Quantity g}(ilb Import ltem gi;iﬁi;ended
f . 225.000 227.230 M1
74081190 | Bare Copper Wire MT. 74071010 | Copper CC Rods inclusive of
' ‘ 1% wastage

RA concerned may take suitable consequential action accordingly.

Case No.:12/1/81- Party Name: JINDAL EMéet No/Date:1/81-  Status:Deferred |

ALC2/2020 SAW LIMITED ALC2/2020 |
160 01.04.2020

HQ Tile RLA File Lic.No/Date:0510413872 Action by :

[01/81/050/00170/AM20/  :0523/040/0046 1/AM20/ 13.03.2020  Applicant 1

45 ] Page 47 Minutes of Meeting No. 01/81 of NC-2 held an 08. 0@‘2@2@&
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fThe case stands deferred.

ICase No.:14/1/81- iParty Name: JINDAL ~ [Meet No/Date:1/81-  Status:Deferred
ALC2/2020 ISAW LIMITED ALC2/2020 |
g 101.04.2020 |
HQFile RLA File Lic.No/Date:0510413873 Action by :
:01/81/050/00472/AM20/  [:05/23/040/00457/AM20/ |13.03.2020 Applicant

|Deubion The Committee considered the case as pe1 the agenda and noted that the hard copy of
lapplication has not yet been received from the applicant and in this regard, an email was sent on
131.03.2020. However, no information has been received yet. Hence, the Committee decided to wait
ifor the complete set of application.

Decision: The Committee considered the case as per the agenda and noted that the hard c,opy of
application has not yet been received from the applicant and in this regard, an email was sent on
31.03.2020. However, no information has been received vet. Hence, the Committee decided to wait
for the complete set of application.

The case stands deferred.

162 ]

Case No.:15/1/81- [Party Name: SHIVALIK  [Meet No/Date:1/81-  Status:Deferred
ALC2/2020 fBTME TAL CONTROLS  |ALC2/2020 |

ILTD. 101.04.2020 |
EHQ File IRLA File ;LlC No/Date:0510413875 Action by

:01/81/050/00473/AM20/  |:05/24/040/00759/AM20/ 113.03.2020 Applicant

Decision: The Committee considered the case as per the agcnda and noted that the hard copy of
;application has not vet been received from the applicant and in this regard, an email was sent on
31.03.2020. However, no information has been received yet, Hence, the Committee decided to wait
for the complete set of application.

The case stands deferred.

Case No.:18/1/81- E‘Pdrty Name: KEI ‘rl\k/[uét.NO/Ddtgﬁ’.lul}}ékl - StatuaDeferrt,d

ALC2/2020 INDUSTRIES LIMITED [ALC2/2020 |

1 | 101.04.2020

HQ File rRLA File ILic.No/Date: 0510413882 ‘Actlon by :
:01/81/050/00476/AM20/ 05/23/040/00477/AM20/ '16 03.2020 Apph(,ant

dpph(:dilon hd‘i not yet been :ec,elved from Lhe dpphca,m and in this rugard an email was sent on
31.03.2020. However, no information has been received yet. Hence, the Committee decided to wait
for the complete set of application.

The case stands deferred.

164_

46 |

Case No.:20/1/81- thr’Ly Name: SIECHEM ;Meet No/Date:1/81- iStatusDLferred‘
ALC2/2020 TTC HNOLOGIES fALCZ/ZOZO | :
PRIVATE LIMITED 101.04.2020 ;
\IIQ Flle S ggLA File [Lic. No/Date:0410166620. Actmgg Wi .
S Dy Dirotor (&1( ’MD! m
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01/81/050/00478/AM20/  |:04/24/040/00197/AM20/ 16032020 [Applicant

‘Du.lﬂ;lon The Committee considered the case as per the dgenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
130.03.2020. However, no information has been received yet. Hence, the Comimittee decided to wait
for the complete set o‘f application.

‘The case stands deferred.

 [Case No.:19/1/81- ~ [Party Name: TUBACEX | Meet No/Date:1/81- Status: |
ALC2/2020 PRAKASH INDIA ALC2/2020 Deferred
PRIVATE LIMITED ~ 101.04.2020
HQ File IRLA File Lie. No/Date:0310835401  Action by :

-01/81/050/00477/AM20/ = 03/95/040/01068/AM20/  16.03.2020 Applicant
165 ecision: The Committee considered the case as per the agenda and noted that the hard copy of:
application has not yet been received from the applicant and in this regard, an email was sent on
30.03.2020. However, no information has been received yet. Hence, the Commitiee decided to wait
for the complete set of application.

The case stands deferred.

i m(‘aqe No.:21/1/81- waarty Name: JANS ?M(,Ct&()/DdIGI/SIWM Status:Deferred
ALC2/2020 ICOPFER PVT. LTD. gALC2/2020 |
| i 101.04.2020 |

HQ File IRLA File Lic.No/Date:031083543
£01/81/050/00479/AM20/  :03/94/040/01044/AM20/ {17.03.2020

Decision: The Committee considered the case as per dgendd and noted that a copy of appllcatlon WS
sent to DPIIT on 07.04.2020 for examination of the case. However, no comments have been received
vet. Hence, the Committee decided to wait for the comments. '

166 .

The case stands deferred.

Case No.:22/1/81- [Party Name: UPR [Meet No/Date:1/81-  [Status:Deferred
ALC2/2020 ENGINEERING ALC2/2020
; PRIVATE LIMITED  101.04.2020
HO File ;RLA File [Lic.No/Date:0310835465 ‘Action by :
01/81/050/00480/AM20/  [:03/95/040/01 185/AM20/ {17.03.2020 Applicant

167 Decision: The Commitice considered the case as pu the dgcndd and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was seat on
30.03.2020. However, no information has been received yet. Hence, the Committee decided to wait
for the complete set of application.

Thc case stcmde deferred.
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Standard Deficiency Format (SDI)

Export Items:

1 Model number, technical specification and specific quantity-both in terms of number (if
any) and/or weight, of each export product (Appendix-33 of current HBP refers).

2| Detail technical note on manufacturing process including the relevant flow sheet.

3 Detail technical drawings with dimension of cach export product, Catalogue, if any, may
also be furnished.

4 We1ght of cach Export Product.

5 Weight of each of the imported and mdlg,c,nous input, sbpamtdy for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also be indicated.

Import tems:

6 | Information about the inputs ruquu red per unit of the resultant product as per SL. No. 1 of

Appendix-11A appearing in current HBP (Vol.I) separately for each product.
Components: B
7T Lchmcal clml racteristics / part numbers, if any. L

8 Asscmbly drawmgs/dmgmmq of the resultant product showmg pldcelmm and exact use
of components in the export product (s).

9 Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares. Raw Material / Consumables

10 | Size and specification including gmdc oompomwn range, thickness ete. of the items
proposed for impott

11 | Starting from the spouf jcation of the export product, ‘basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of compenents
to be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing  with  complete justification and  supported by  documentary

) evidence/drawings ctc

11 | Sheet layout diagram of the material mdmdtmg the sttdgc dmmg bianking

(a)

12 | Cross Sectional Diagram of export product with calculation of raw material requirement
and the weight of the Cable in Kg. per Km. Copy of relevant National/International

R Standard/buyer’s data sheet may also be furnished. i

13 | Weight of Steel, which requires 1mp01“wd welding material, gmng break-up of:

i)  Steel Plates/Sheets upto 30mm thickness

iy Steel Plates/Sheets more than 30 mm thickness and upto 70 mm thickness
ity Stecl Plates/Sheets more than 70 mm thickness.

iv) Others e.g. Flanges, Pipes, Tubes, Bars/Rods, Castings/Forgings etc.

14 | Particulars of the licenses obtained in the past and ratified by ALC (with or without
modification) for the same export product covered under this application, in view of

| | Public Notice No. 48 dated 2002, e

15 | Use of export product

16 | You are advised to apply for SION.

17 | Please use c,xpdndcd/full name of end preduct. Do not use the abbreviations/short form.

v 19 Any other information:

20 | The information called for must be submitted in duplicate within 15 days from the date
of issue of this letter. The information may be directly sent to Chairman, NC-II, O/o
DGIT, Udyog Bhawan, New Delhi-110011, E-mail: nc2.dgft@nic.in, Office Tel.:
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STTE TR \ 'lP
CGovernment of India \ \‘)}
weraRiTFrent aite e dheifmat deem AN
Ministry of Eleetronics & Infermation Technology
s Ters Frave, o, ot oft ol sfeudiage, wf fgeeft- 110003
Electronics Niketan, 6, C G O Complex, Mew Delhi-110003
Website: www.meity.gov.in

)

NoW-41/3/2020-1PHW-Meity Date. o kB 03:2020...

----------------------------------

Subject: Ratification of norms in terms of Para 4.7 of HBP. (Vol1) in respect of Advance
Authorization No. 1010059350 dated 30.12.2015 issued in favour of M/s. FCl OEN
Connectors Ltd.,, Cochin

This refer to DGFT L D. No. 01/81/50/794/AM-19/DES-2/12 dated 03.06.2019 seeking
comments of this Ministry on the above mentioned application of M/s. FCI OEN Connectors Limited,
Cochin for export of “ Connector P/N ",

2. The application has been examined in the Ministry of Electronics and
Information Technolegy from technical angte. The import items are required for manufacturing the
export product. This Ministry recommends Ratification of norms of advance authorization as per the

details in Annexurs,

Fncl:- As above ' '
,J

(Sushil Kumar Jangid}
Scientist-B

Tel: 011-24301784
ftp-iphwh@meity.gov.in

Shri Shobhit Gupta, FTDO, 0/o DGFT, Udyog Bhavan, New Delhi
MeitY No. W-41/3/2020 -]IPHW - MeitY dated 18.03.2020
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WIEH [ALHRIT
Govermment of India 417'1/ ,\f
- gorriRE af e v W \v“
| W\

Ministry of Electronics & Information Technology
yéwitee Febhr, 6, @ ot ol wiradow, w8 fest-110003
Electronics Niketan, 6, C G O Complex, New Delhi-110003
Website: www.meily.gov.in
foeren
W-4L/7/2020: 1P HW-Meity DAt S 2020

.................................

Subject: Ratification of norms in terms of Para 4.7 of HBP. (Vol.1} in respect of Advance
Authorization No. 1010059668 dated 19.12.2016 issued in favour of M/s. FCI OEN
Connectors Ltd., Cochin

This refer to DGFT L D. No. 01/81/50/849/AM-19/DES-2/11 dated 03.06.2019 secking
comments of this Ministty on the above mentioned application of M/s. FCI GEN Connectors Limited,
Cochin for export of “ Connector P/N .

2. The application has been examined in the Ministry of Electronics and
Information Technology from technical angle, The import items are required for manufacturing the
export product. This Ministry recommends Ratification of norms of advance authorization as per the
details in Annexure.

Encl - As above
2 / ’
, wﬁ’)wﬂmﬁ“’“
(Sushil Kumar Jangid)
Scientist-B
Tel: 011-24301784
ftp-iphw@meity.gov.in

Shri Shobhit Gupta, FTDO, O/o DGET, Udyog Bhavan, New Delhi
MeitY No. W-41/7 /2020 -IPHW - MeitY dated 19.03.2020
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. Government of India \
) Forag Rt oI gemT Wefimt dare
Ministry of Electronics & Information Technalogy

_ e, 6, ot it off e, 7 fireeli-110003
Electronies Niketan, 6, C G O Complex, New Delhi-116003
Website: www.meity.gov.in

WO \y-21/4/2020-1PHW-Meity o 11,03,2020

Subject: Ratification of norms in terms of Para 4.7 of HBP. {(Vol.1) in
respect of Advance Authorization No. 0710114946 dated
24.05.2018 issued in favor of M/s Gaviranga Enterprises

This refers to DGFT 1.D No. 01/81/50/0084/AM-20/DES-2/34 Dated
04.07.2019 seeking comments of this Ministry on the above-mentioned
application of M/s Gaviranga Enterprises for export of “Other Transformers:
Having a power handling capacity not exceeding 1 KVA B-19 Electronic”,

2. The application has been examined in the Ministry of Electronics and
Information Technology from technical angle, The import products are required
for manufacturing the export product. The Ministry recommends Ratification of
norms of advance authorization as per Calcuiation Sheet enclosed.

(Sushil Kumar Jangid)
Scientist ‘B’

Tel: 011-24301784
ftp-iphw@meity,gov.in

Shri Pranav Upadhyay,
Asst. Director, O/o DGFT,
Udyog Bhawan, New Delhi,




Caleulstion Sheet AA : Gﬂ‘ IB ‘ } Mq%
’ . Per unit Wastage
(E:)port Etem hnport Rewm Cty. Soughn UOM consumption g::::f; g}hwd Qdy. recomimended
")

El 420358
Laminations (Parts . Nil =

Other Transformers: fof Transformers) 5200 KRG 0.13 0.00% 5200

Having s Power  |Core

handling capacity not

| exceeding | Kva [
El 42x14.8mm 8%
Coil Farmer (Parts y
of  Transformer)] 40000 Number ! Nil 0,00% (On net to net basis
Coil with Nil Wastage

40000 Former/Bablin
Number El  42x14.8mm

Shroud  (Set  of
2pes)  (Parts  off , O net 10 net basis
Transformer) 40000 Nutber l it 0.00% with Nil Wastage
Shroud
Formet/Boblim
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Ministry of Electronics & Information Technology
o, 6, Wt it ot fraear, W faeeft-110003
Electronics Niketan, 6, C G O Complex, New Delhi-110003
Website: www.meity.gov.in

feeetien

17(3)/2020-IPHW Date.... 11:03.:2020

ERFREP LN

Subject: Ratification of norms in terms of Para 4.7 of HBP. (Vol.1) in
respect of Advance Authorization No. 0710114947 dated
24.05.2018 issued in favor of M/s Gaviranga Enterprises

This refers to DGFT I.D No. 01/81/50/0085/AM-20/DES-2/37 Dated
04.07.2019 seeking comments of this Ministry on the above-mentioned
application of M/s Gaviranga Enterprises for export of “Other Transformers:
Having a power handling capacity not exceeding 1 KVA B-19 Electronic”,

2. The application has been examined in the Ministry of Electronics and
Information Technolagy from technical angle. The import products are required
for manufacturing the export product. The Ministry recommends Ratification of
norms of advance authorization as per Calculation Sheet enclosed.

Encl: as above

(Sushil Kumar Jangid)
Scientist 'B’

Tel: 011-24301784
ftp-iphw@melty.gov.in

Shri Pranav Upadhyay,
Asst. Director, O/0 DGFT,
Udyog Bhawan, New Delhi.
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Cakutation Sheat;
Export item (A) Tmport Item Q. Sought 'UOM Per unit consumgpition g;?;?fj Wastage Qty. recammendad
. (B3 allowsd ()
TRANSFORMERS: f’ MIN 54045 ) ) On net 1o net basls with
HAVING A powen |14 INATIONS(P arts off 1500 KG 0,475 Nil 0.00% Accountability Clayse oy N1}
HANDLING Transformers] Coil Wastage
PACITY Ni
AL PR —
40000 Nurmper i:’z:;;mm@w ol %000 [Number | N 0.00% g“”ﬁ;‘gf et basis with Ni
Former/Bobbin
B} $4x25, S Sheowg {5t
f;mfir"g; ) (Pm;hm;ir 40000 |Number : Ni 0.00% SVT‘”’::;" et biais with Nj
Former/Bobbim '
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